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CENTpj.j ADMINISTPJTJ TRIBUN 
GUWAJ-[JTI BENCH 

Iliginal Application No. 195 of 2001. 

Date of Decjsjon....,,m.. 
4 .2 .2002

..  

Sri B.Suanzalang, I.F.Sa 

By Mr.R.P.Sharma, Mr.B.Cha)crabarty & 
Mr.A.Na€h. 	 Advocate for the 

•Versus... 	 Pet itjoner(c.\ 

uninof India & Others. 	
.Ees)rceflt.! ) 

Mr.A.Deb Roy, Sr.C.GS.C. 
- 	 f- 

THE HON'.Bj' MR JUSTICE D.N.CHOWDHURY VICE CHAIRMAN. 

THE HTL MR K.K.SHARMA, ADMINISTRATIVE MEMBER. 

fl .  
1WhetherReporter s  of locaj pers may be a1lod  j 	

to ee the 
1idgmer ? 

2 	To Le 1-eferred t t .RepO 	or not ? 

Whether their Lordships wish to see 	fair copy of the Ji1ment Whether the J,dgment is to be circulated to 
the °her Benches 	? 

Judgment delivered by Hon '  ble : vice-Chairman. 	 ) 1 



CENTRAL ADMINISTRATIVE TRIBUNAL. GUWAHATI BECH. 

Original Application No. 195 of 2001. 

Date of Order : This the 4th Day of February, 2002. 

TEE HCN • 13IE MR JUSTICE D.N .CHOWDHIJRY, VICE CHAIRMAN. 

THE HON BLE MR K.KSMARMA, ADMINISTRATIVE MEMBER. 

Sri B.Suanzalang. I.F.S. 
Divisional Forest Officer 
Aizawl Forest Division, Aizawl 
Mizoram. 	 . . . AppliCanti 

By Advocate Mr.R.P.Sharma, Mr.B.Chakrabarty 
& Mr.A.Nath. 

- Versus - 

Union of India 
Through the Secretary 
Ministry of Forest & Environment 
Govt. of India, pa.yavaran Bhavan 
C.G.D.CQnplex, Lodhi Road 
New Delhi-hO 003. 

State of Mizorarn 
Through the Secretary 
Forest & Environment 
Govt. of Mi4oram.  Aizawl. 

3 • The Union public Service Commission 
oholpur House, Sajhan Road 
New Delhi-1100014ThroUgh its secretary). 

. . '. . Respondents. 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

CHOWDHURY J.(V.C.) 

• 	 The applicant is a member of indian Forest 

Service and was appointed as such in terms of sub-rule 

(1) of Rule 8 of the Indian Forest Service (Recruitment) 

Rules, 1966 read with sub-regulation (1) of regulation 

9 of the Indian Forest Service (jppointment by promotion) 

Regulations, 1966 in the Mizoram segment of AGMUT cadre. 

The applicant came from the State Forest Service, Mizoram 

wherein he was initially appointed as Assistant Conser- 
/ 

vator of Forests in 1979. He was confirmed in the State 

Contd.. 2 
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Forest Service of Mizoram in the post of Assistant Conser-

I 	vator of Forests, with effect from 19.10.1984 vide order 

dated 9.1.1989. In the seniority list of the State Forest 

Officers his name was placed at Si. No.2. The applicant 

in this application, claimed that since he completed the 

required length of service in 1987 in the State Forest 

Service and became eligible for consideration for promotion 

e ought to have been promoted in the year 1987 • For 

reasons not known the respondents did not consider the 

applicant for promotion in the year 1987 and he was only 

promoted in the year 1996. 

2 • 	 The respondents subrnittd its written 

Statement contesting the claim of the applicant. In the 

written statement, it was asserted that with the confer-

ment of statehood on a number of UT8 in the late eighties 

the erstwhile Union Territories Cadre of IFS was recon-

stituted as junachal pradesh-Goa-Mizorarn - Union Terri-

tories (AGMUT) joint Cadre of IFS and nbtified vide 

partme of Personnel and Training Notification NO. 

11031/35/88-AIS (II)B dated 28.12.1988. With this Noti-

fication, the UT Cadre of IFS ceased to exist and the 

last time promotion of State Forest Service (SF5) 

officers to the UT cadre of IFS was made in 1987. Conse-

quent on the reconstitution of the UT cadre of IFS as 

joint AGMUT cadre of IFS, several vital issues had to. be 

addressed and sorted out before further promotion of 

State For St Service Officers to any of the constituent 

units of the joint cadre could be made. it had consti-

tuted the Joint Cadre Authority for all the three All 

India Service of the Joint AGMUT vide D.O.P.TNotifiCation 

No.13013/1/89-AIS(I) dated 3.4.1989. While the • owers 

and functions was to be exercised by each of the con-

stituent Units of the joint cadre, the Joint Cadre AuthO-

rity and the Cadre Controlling Authority at the centre 

Contd.. 3 
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namely Ministry of Environment & Forests were considered 

by the Ministry, the Department of .rsonnel & Training 

reconstjtued the Joint Cadre Authority exclusively for 

lAS and IpS of the Joint AGMUT cadre vide Notification 

Mo.14015/40/92-.AIS(l) dated 11.12.1992 and advised the 

respondent$ to suggest vevised constitution of XA 

exe lusively for IFS of the Joint C(adre. The matter was 

taken up before the central Administrative Tribunal, 

principal Bench and the Hon'ble Bench of the Tribunal 

by its judgment dated 2.6.94 in O.A222/94 ruled that 

the JCA constituted for the IFS of the Joint AGMUT cadre 

vide Notification dated 3.4.89 continued to exist and 

that set all the doubts at rest. Thereafter it had to 

undertake the exercise of national allocation of the 

promotion quota posts for IFS to the units of the Joint 

cadre in proportion to their sanctioned Senior Duty posts 

as was done in other two All India Services of Joint 

Cadre. The JCA also had to undertake the notional alloca-. 

tion of the promotee IFS Officers of the Joint Cadre to 

the constituent Units, after which only a clear picture 

could emerge about the number of promotion quota vacancies 

in each constituent unitA of Joint Cadre. There was also 

the cadre review of the Joint AGMUT Cadre of IFS in 1995, 

resulting in increase in the number of posts in the cadre 

as also in the promotion quota for the constituent Units. 

For all these developments it took a long time, as a 

result of which no meeting of the Selection Committee as 

provided in the IFS (Appointment by Promotion) Regulations, 

1966 could be held after 1981 till 1995 and the first 

meeting of the Selection Committee after the UT cadre Was 

reconstitted as Joint AGMUT cadre of IFS was held in 1996 

on the basis of which the applicant was appointed on 

promotion to the mdi. an  Forest Service. 

Contd.. 4 
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3.. 	 The respondents also in the written statement 

indicated that in the year 1987, when promotion to the 

UT Cadre of IFS was last made from the eligible State 

Forest Service (S'S) Officers, there was no proposal 

from the Govt. of Mizoram for promotion to IFS • The app ii-

cant was considered by the Selection Committee in its 

next meeting held in 1996 and as a resu't of which he 

was promoted to IFS and his seniority/year of allotment 

was fixed as per rules. 

4. . 	We have heard Mr • B.Chakrabar ty • learned 

1 
	 counsel for the applicant and also Mr.A.Deb Roy, learned 

Sr.C.G.S.C* for the respndents at length. The matrials 

on record clearly indicated that no Selection Committee I  

meeting was held from 1987 till 1996. Whatever the reason 

may be, no selection was made to the IFS during the aóre-

said period though there were clear vacancies. Holding 

of the Selection Committee meeting each year is a duty 
on 

cast statutorily 4the respondents. Selection Committee 

is required to meet every year for the puppose of making 

selection fromamcngst,the State Civil: serviceOffióers 

who fulfil the conditions regarding eligibility on the 

first day of January of the year in which the Committee 

meets and fall wi thin the *one of consideration • Failure 

on the part of the Selection Committee to meet during a 

partici1ar year would not dispense with the requirement 

of preparing the Select List for that year. If for any 

reason the Selection Committees not able to meet during 

\/fl1M' a particular year, the Committee when it mee next 

Would, while making the selection, ha.. prepared a 

separate list for each year keeping in view the number of 

vacancies in that year after considering the State Civil 

Contd.. 5 
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service Officers who were eligible and fell within the 

zone of consideration for selection in that year. The 
imposed 

statute 	a mandatory duty. By notholding the Selection 

Committee meeting for a long period unfairly affected 

the career progress of the State Civil Service Officers. 

Delay in holding. the Selection Committee meeting caused 

undue hrdship on the applicant, If the Selection Commi-

ttee meeting would have held timely as prescribed by'. 

statute, the app lic ant would have. :e arned appointment 

much earlier in the Indian Forest Service and thereby 

would have got higher year of allotment and seniority. 

Mr.B.Chakrabarty, learned counsel for the applicant 

referred to earlier decision of this Bench dated 1.1.2002 

rendered in case of State Forest Service and Govt. of 

unachal pradesh in o.A266/2000, wherein this Bench 

took notice of the Govt. of India decision relating 

to IFS J& I(,...cadre vide Memorandum No.18014/07/95-IpS.II 

dated 28.2.1997. In the J & K Case the Govt. of India 

took a decision in terms of the All India Services 

(Conditions of Services Residuary matters) Rules, 1960 

to mitigate the hardship that arose due to the delay 

in holding the meeting of the Selection Committee. 

In the case of Arunachal Pradesh also this Bench took 

note of the said decision and accordingly directed the 

respondents to take up the matter afresh in confirmity 

of law and to pass a reasoned order. 

Considering the facts and set of circum- 

stances of the case , we are of the opinion that it 

is a case in which the respondent authotity is required 

to examine the matter afresh in accordance with the 

provisions of law. We are also of the view that the 

applicant ought to have been considered for selection 

Contd.. 6 
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when he became eligible for promotion. The act of delay 

in confirming the applican t and similarly situated p*r-

Sons cannot deprive them from consideratiori for promotion 

to IFS in due time. The applicant could not be penalised 

for not issuing the formal confirmation order to the 

app lic ant in appropriate time. 

In te circumstances, we accordingly direct 

the respondents to take up the matter of the applicant 

andalso of the persons similarly situated of the AGMUT 

Cadre of Mizoram segment for determining the date of 

appointment on the basis of existing vacancies and for 

allotting year of allotment as per law taking aid of 

the All India Services (Conditions of Services Residuary 

matters), Rules, 1960. The respondents shall complete 

the aforesaid exercise as expeditiously as possible 

preferably within three months from the date of receipt 

of the order. 

The application is allowed to the extent 

indicated above. 

There shall, however, be no order as to 

Costs. 

K.K.SHABMA ) 	 ( 
D.M.CHOWDHURY 

ADMINISTRATIVE MEMBER 	 VICE C}{AIRMN 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. 

Guwahati Bench. 

O.A No. 	of 2001 

• Between 

Shri B. Suangzalang, IFS .......Applicant 

-And- 

Union of India & Ors. ......... Respondents. 
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DISTRICT-AIZWAL. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. 

Guwahati Bench. 

(An application under Section 19 of the Administrative 

Tribunal Act, 1985.) 

For use in Tribunal's Office 

	

0.A. No. 
- 	 /2001 

Between 

	

B . 

	I1 	 T F . S.  • 	._$ I_i J I 	 J Ij , 	 J. .  

Divisional Forest Oficer, 

Aizawl Forest Division, Aizawl, / 

Mizorarn. 

......Applioant. 

And 

1. 	Union or India, 

Through 	the 	Secretary. 

Ministry 	of 	Forest 	& 

• 

	

	 Environment, Govt. of India, 

Pariyavaran Bhavan, C G D 

Coiitd. 



-2- 

Complex, 	Lodhi 	Road, 	New 

Delhi-110003. 

State of Mizoram, 

Through the Secretary, Forest 

& 	Environment, 	Govt. 	of 

S 	 Mizoram, Aizwal. 

The Union 	Public Service 

Commission, 

Dholpur House, Sajhan Road, 

New Delhi-110001, (through 

its Secretary). 

• 	 Respondents. 

• 

	

	1. 	Particulars of order(s) against which the application 

ismadè 

1) 	The Applicant assailed the action of the Respondents 

in not promoting the applicant to the I.F.S. cadre 

on 8..5.87 with the year of allotment from 1983 when 

the applicant was 'fit and eligible and when the 

posts were available but instead the applicant was 

prmoted on 26.9.96 with year of allotment as '1992 

The - applicant also assailed the action of the 

Respondents in causing delay in confirming the 

service of the applicant to the post of Asstt. 

Conservator of Forests when substantive posts '  were 

.... .......... Contd. 
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available which has thereby delayed the scope of 

promotion to the posts LFS senior grade scale 

I  subsequently. 

ii) Order dated 29.6.2000 passed by the Govt. of India, 

Ministry of Forests & Environment by which the year 

of allotment and the seniority of the applicant vis-

à-vis was fixed. 

Jurisdiction of the Tribunal :- 

The application declares that the subject matter of 

this application is within the jurisdiction of this 

Hon'ble Tribunal. 

.LimitaUon 

The applicant also declares that the present 

application is wilhin the limitation period as has 

been prescribed under Section 21 of the Administrative 

Tribunal Act, 1985. 

Facts of the case 

That the applicant is a citizen of India belonging to 

the Schedule Tribe community of Mizorath. The applicant 

passed the 	B.Sc. (Agri) Examination in the 	year 

1976 from Rajendra Agricultural University, Ranchi. 

That on 23.2.77., the Govt. of Mizoram, issued an 

advertisement calling for application for undergoing 

two years training for Diploma Course in Forestry for 

Cwittt. 
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subsequent appointment to the temporary post of Asstt. 

• 	Conservator of Forests, a Gazetted Class II post. 

That the applicant having been selected for the same 

was sent for undergoing training at State Forest 

Service College, Burnihat where he completed the 

course successfully. Thereafter the Govt. hving 

• 	created the posts vide order dated 10.7.79 under memo 

No. 	FOR. 1/75-78/155 appointed the applicant as 

Assistant Conservator of Forests (ACF.in short). 

Copies of the Certificate of training and the 

• 

	

	 appointment order dated 8.1.80 are annexed herewith as 

ANNEXURE-A & A-I. 

That thereafter vide an order dated 14.11.83 passed by 

the Secretary , Forest, Govt. of Mizoram, the 

applicant's service was regularised with effect from 

the date of their joining, i.e. 7.5.79 in the post of 

ACF. 

A copy of the order dated 14.11.83 is annexed herewith 

as ANNEXURE-B. 

That as per notification dated 	26.3.85 	issued 	by the 

Govt. of India, Ministry of Forests & Environment, the 

total availability of seniority posts were 9 out of 

which there were 6 posts for DCF from which the 

promotion quota includes 3 posts. 
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A copy of the notification dated 26.3.85 is annxd 

herewith as ANNEXURE-B-1. 

6. 	That on 18.6.86, the applicant was informed that there 

are some adverse remarks for the year 1964-85 and 

1985-86. The communication so made delayed and the 

remarks were as follows: 

1984-85 (Part) : "He is well advised to improve 

his 	field 	visits 	and 	accounting 

procedure." 

1985-86: "His field tours are inadequate." 

The applicant accordingly on 23.6.86 made a reply 

stating therein how he had to perform his work in 

absence of adequate ministerial staffs and inspite of 

that he applied his best effort to go for field 

investigation and accounting for which he had to 

depend on accountant of his office. 

A copy of the adverse entry communication dated 

18.6.86 and the reply dated 23.6.86 are annexed 

herewith as ANNEXURE-C & C-i. 

7. 	That when the period of crossing the efficiency bar 

became due to the applicant, the applicant reported 

before the authority vide his application dated 

29.3.86 and finally vide an order dated 1.5.87, the 

applicant was allowed to cross the efficiencY bar. 

Ctnitd. 

i-I 
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A copy of the order dated 1.5.87 ,  is annexed herewith 

as ANNEXURE-D. 

That 	thereafter Vide an order dated 26.6.87, the 

applicant was appointed as Deputy Conservator of 

Forests/Divisional Forests Officer (DFO in short) 

Champhai along with 4 others and subsequently vide an 

order dated 2.12.88, the service of the petitioner in 

the post of DCF/DFO was regularised with effect from 

26.6. 87. 

A copy of the said order -dated 26.6.87 and the 

regularisation order dated 2.12.88 are annexed 

herewith as ANNEXURE- E & E-1. 

That though the authority ought to have issued 

• 	confirmation order much earlier in respect of 

appointment to the post of .CF, the authority for 

reason best known to them issued confirmation order on 

9.1. 89 with effect from 19.10.84 

A copy of the order dated 9.1.89 is annexed herewith 

as ANNEXURE-F. 

That on 18.7.91, the Govt. of Mizoram published the 

• 	seniority list of DCF and in the said seniority list, 

• 	the applicant was placed at serial No.2. 

A copy of the said seniority list dateds .18.7.91 is 

annexed herewith as ANNEXURE-.. 

celitd. 
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11. That it is stated that the state of Mizorarn is a 

constituent of the Joint Cadre Authority in matters 

of notional allocation of the promotion quota for the 

4 constituents units as framed by the Ministry of 

Environment and Forest, Govt. of India which is the 

controlling authority. The Govt. of India accordingly 

vide official letter dated 25.1.95 sought concurrence 

from the constituents units for approval for 

distribution of notional allocation for promotion to 

the, post of IFS. The Respondent No.1 through such 

communication clearly admitted that state of Mizoram 

has under utilised the posts from the ptomotion quota 

which has thereby caused injustice in getting 

promotion to the IFS cadre when posts were readily 

available.The govt. of Mizoram accordingly vide I.T. 

massage dated 21.3.95 gave its no objection to the 

same 

A copy of the letter dated 25.1.95 and the W.T. dated 

21.3.95 are annexed herewith as ANNEXURE-H & H-i. 

12. That the seniority posts of the state of Mizoram which 

was earlier 9 in number, vide a notification issued 

by the Govt. of India was raised to 19 which 

includes 12 posts in DCF rank.• 

A copy of the said 	notification 	dated 	26.10.95 	is 

annexed herewith as ANNEXURE-I. 
Ctrnttl. 

-4 
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That finally, vide an order dated 26.9.96 issued by 

the Respondent No.1 exercising power under Rule 8(1) 

of the IFS (Recruitment) Rules,1966 read with Rule 
4 

9(1) of the IFS (Appointment by Promotion ) Regulation 

,1966, the applicant was appointed to the IFS with 

immediate effect and subsequently by an order issued 

by the Govt. of India, Ministry of Forests & 

Environment, the applicant's year of allotment,, as 

1992 and seniority was fixed from 26.9.96 at serial 

No.2 in the cadre of IFS. 

Copies of the order dated 26.9.96 and the order dated 

29.6.2000 are annexed herewith as ANNEXURE-J & J-1 

respectively. 

That 	the 	applicant 	accordingly 	submitted 

representation making a prayer therein to appoint him 

to the IFS cadre with year of allotment, as 1983 when 

he became eligible for same. The said representation 

was followed by several representation, namely vide 

dated 4.6.98 and 17.6.98. 

A copy of such representations are annexed herewith as 

ANNEXURE-K .'. . 

That being aggrieved, the applicant on 13.9.2000 

submitted a representation approaching the Respondent 

no. 1 to refix his year of allotment as 1987 for 
..........

Coiitd. 
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having officiated continuously in the senior duty IFS 

cadre 	posts 	with 	full 	knowledge 	of 	the 	concerning 

authority which is yet to be disposed of. 

A copy of the said representation dated 13.9.2000 is 

annexed herewith as ANNEXURE-L. 

That 	the 	applicant 	begs 	to 	state 	that 	having 

appointed in a substantive posts which can be evident 

from ANNEXURE-B-1 when the total cadre strength 	as 3 

for promotion quota, 	the unnecessary and unexplained 

= 	delay 	caused 	in 	confirming 	the 	service 	of 	the 

applicant 	to 	the 	posts 	of 	ACF 	has 	deprived 	the 

petitioner to get promoted to IFS from 1987 when same 
-- 

became due. 	the applicant ought to have been promoted 

from 1987 with year of allotment as 1983 	when he was 

fit and suitable for the appointment to IFS. 

That the applicant humbly begs to state 	that had the 

applicant been promoted to the post 	of IFS with year 

of 	allotment 	as 	1983 	when 	same 	became 	due s 	the 

petitioner would have been promoted in the following 

year with corresponding scale of pay:- 

Post 	Year of promotion 	Starting Pay-Scale 

AC1 	- 1983 	 Rs. 

DCF 	 1987 	 Rs. 3,0001- 

DCF(JAG) 	1992 	 Rs. 3,7001- 

DCF(SG) 	1996 	 R. 14,300i1- 
.......... CBIIUL' 

P 
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CF (Sup Time k) 2000 	 Rs. 16,400:/ 

The applicant instead of getting the above pay scal 

is being given pay scale as Rs. 	3,000/- to .4,500/ 

only,  as revised which he was receiving in the year 

1987 when he was promoted as DCF and as such. the pay 

scale has remain stagnant for the last 14 years. 

18. That it is stated that the service conditions relating 

to promotion, appointment, selection etc. in matters 

of IFS cadre are Governed by the following rules, 

namely- 1. The IFS(Recruitment) Rules, 1966. Rule 4 

speaks about method of recruitment and Rule 4 (b) 

provides for promotion from substantive members from 

State Forests Services. Rule 8 provides promotion from 

SFS cadre anc&laid down that the number of person to be 

recruited should be 33 11 % 

2. 	The IFS (Jppointment by Promotion) Rules,1966. 

Rule 5 deals that every year list of eligible 

candidates who have completed 8 years of service has 

to be prepared which in case should include number of 

eligible candidates as 3 times the vacancy. The said 

rule also speaks about that the list has to be review 

every year and if there is any adverse entry same has 

to be communicated to the Central Govt. Rule 8 of the 

a 

kRW. 
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said Rule provides for the State Govt. to appoint 

person of SF5 cadre to appoint in cadre posts. 

That the applicant humbly sates that the action of the 

Respondents in not promoting the applicant to the IFS 

cadre when posts were readily available and when same 

became due has been done 	in most arbitrary and 

malafide manner exercising power colourably. The 

promotion ought to have been done when there was 

nothing adverse known and whatever adverse remained 

was tone down and as. such the matter of appointment 

ought to havb been from 1987 when the applicant was 

eligible and suitable for such appointment 

That the applicant officiated in IFS cadre posts on 

several occasion with intimation to the Respondent 

No.1. as w.e.f. 27.12.91 as DFO Kolasib Forests 

Division and thereafter as OFO Working Plan without 

break for which he is entitled to be promoted earlier 

to IFS as per Explanation 1 & 2 of the 	IFS 

(Regulation of Seniority) Rules.1968 

That it is stated that the selection committee which 

ought to have met every year for preparing a list 

panel as per rules framed under IFS (Appointment by 

Promotion) 	Rules, 196E5, 	but the meeting of the 

selection committee has held on 1995 after a gap of 8 

years clubbing all the unfilled vacancies and promoted 
cta 
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20 SFS officers. Had the meeting been held regularly 

and the service of the applicant would have been 
flt4t 

earlier 	to 1987, the applicant would have been 

pronioted to IFS when posts were readily available and 

when same became due to the applicant. 

22. That being highly aggrieved by the arbitrary and 

malafide act• on the part of the Respondents in not 

• promoting the applicant to the IFS cadre in the year 

1987,, the applicant has approached this Mon'ble 

tribunal with a prayer to refix his year of allotment 

as 1983 by quashing and setting aside and/or 

modifying the order of appointment to IFS dated 

26.9.96 to the extent and restoring his pay and 

seniority retrospectively as done in the case of Mr. 

J.M. Choudhury IFS of AGMUT cadre, MR. C. hanglian. 1  

IFS of Assam .& Meghalaya Cadre and MR. P.V. SaMant IFS 

in which cases, the. year of appointment was 178 and 

the allotment year was 1969. The applicant being 

similarly situated deserve same treatment. 

5. Grounds for present application. 

a. 	For as per Explanation 1 of the IFS ( Regulation of 

Seniority) Rules, 1968 ever since the first select 

list prepared by the Selection Committee constituted 

under Regulation 3 of the IFS • (Appointment by 

Promotion) Rules, 1966, the period of continuous 
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officiation in senior post declared has to be counted 

Since the applicant was officiating in a senior post 

since 27.12.91, hence his due of to IFIk  

would be 1.1.87 

b. 	For that the Respondents never took steps in holding 

meeting f or preparation of A lStS for promoting SF5 

- 	 officer since 198 ,cGJ clubbed the vacancies which 

is contrary to the rules and did not 	appoint IFS 

officer from the promotee quota in the year 198 

195, 1: 	 for which the applicant was denied 

for promotion to IFS 

C. 	For that from the entire sequence of events as stated 

above 	it is apparent that the action of the 

confirmation of applicant to the post of ACF has been 

unreasonably delayed and the entire action was 

exercised malafidely and arbitrarily for which the 

case of promotion to the IFS was further delayed and 

the year was reckoned as 1992 instead of 1983 as 

confirmation was a precondition for getting promotion 

to IFS cadre which have better service benefits. 

d. 	For that it being apparent that posts were readily 

• available in the year 1985, the service of the 

• applicant ought to have confirmed for which he could 

have been easily promoted to IFS in the year 1987 

• with year of allotment as 1983 	and for such 
• 	 Coutd. 
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irregularity., the applicant was deprived of servi 

benefit and seniority and his service remain stagna 

for years. 

For that the action of the Respondents 	in the 

instant case 	besides being arbitrary, illegal, 

malafide and biased is also violative of Article 16, 

19 and 21 of the Constitution of India as because of 

delay the petitioner was deprived of better service 

benefits to which he is legally entitled. 

For that the ation• of the Respondents in the instant 

case is patently malafide and punitive based on 

irrelevant and extraneous consideration, the order 

dated 26.9. 96 needs to be modified by asking the 

Respondents to allot year of allotment as 1983 when 

same felt due to the petitioner. 

For that the impugned action besides being arbitrary , 

illegal and 'malafide is also liable to be condemned 

and set aside as same has been done whimsically, 

capriciously and under colorable exercise of power. 

For that the order of action has been done in 

violation of the principle of natural justice and 

administrative fairplay the order as such is liable 

to be quashed and set aside. 

.......... Cffitt1. 
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i. 	For that in any view of the matter the impugned action 

is bad in law as well as in fact and as such the same 

is liable to be quashed and set aside. 

Details of Remedies exhausted :- 

The applicant declares that 	he has no other 

alternative remedy other than to approach this Hori'ble 

Tribunal for getting redressal. 

Whether Any Appea1 or Suit is Pending In any Court 

With Regard To The Sub]ect Matter In Agitation: 

That the applicant further declares that there is no 

suits, application or writ petition pending before 

any court or tribunal with regards to the matter ,  as 

agitated in this petition. 

Details of Relief Sought for:- 

Under 	the facts and circumstances 	stated 	above, 	the 

applicant humbly prays that this Hon'ble Tribunal may 

be pleased to admit this application , call for the 

records and after hearing the parties may be pleased 

to pass an order directing the Respondents to promote 

the applicant. to IFS with year of allotment as 1983 

- 	 - - 	

- 

restoring his seniority and retrospective service 

benefits by setting aside and/or modifying the order 

	

- 	 -. 
- 

-- — 	
— - 

dated 26.9.96 (Annexure-J ) and 29.6.2000 ( AnnexUre 
a 

3-i) and/or pass such order/orders to which the 

Com+i. 
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applicant is entitled as per law and equity including 

the cost of the proceedings. 

9. 	Interim reliefs if any :- 

Under the present facts and circumstances, the 

• applicant reserves his right to press for interim 

order when situation arise and if there is necessity 

for the same 

11. Particulars of I.P.O : 	• 

	

I.P.O. No.G2Sdated 	 for 	Rs. 

50.00 (Rupees Fifty__- only) is enclosed. 

Cüntd. 
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VERIFICATION 

I ,Sri B. suangzalang, s/a 	B. ThangkhaSflg , aged 

about 	45 	years presently residing at Aizwal city, 

district-AiZwa1, Mizoram and applicant in the; instant 

application do hereby verify that the statements made in 

this instant application from paragraphs 1. to 4, 6 and 7 

are true to my knowledge and belief and the rest are my 

humble submission before this Hon,ble Tribunal. 

I sign this verificatioflOn this 	day of 

My, 2001 at Guwahati. 

Signau 
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COVE r-ZR ;  ,'L !T11  OF M1 	A 1.OfM 
OFFiCE OF TUE CUfl.F CON;EiIATCR OF FO!ESTb 

NO. A- 	 dzawi,theth June,1986. 

To 

ShLi, B e SUafla1aflg, 
Divisional Forcst Officer, 
Clihimtu.ipul I Fprest Division,. 
Lwnt lJ3i 

Suhj e ct :- 	 C.R for thc 	190- 	and 1905-86. 

I am to ipforrn you that thcre is a remarl'z 

in your CR as follows for your necessary action. 

1 	
1 19 a 	, .lie J. ,  well aávjsed to improve his field 

visits and accounting procedure 41  

2 1965-86 	 a His field tours are in adequate " 

f7 .  
( C. 

Deputy Conseriator of Forests (Hqtrs ) 
Office of the Chief Conservator of Forests 

Mizoram; Ajzawl, 

0 

10" 



/1 	 eCONFIDENJIAL  

POST 

GOVERNMENT OF MZORAN 	
J 

OFFICE OF TIE DIVISIOflA! ,  FOREST OFFICEJI 
CHHIMTUIPUI FOREST DIVISION 

LAWNGTLAI : MIZORAM 

NQ FDC/PF. theQ_th,.1 986 

To 
The Chief Conservato" of Forests 

• 	 Goverjmeflt of ?iizoramAizaWl. 

ubect 	Annual Confidential fleport for the year 19 UO-
85 and 

1985-86 explanation of- 

Refereflce Your No A. 28012/i/83.*DF(C0fl)/ 2167 of 1861986 

Sir e  
I have the 1onour to lay the following lines for replying 

a remark in my Annual Confidential Report as: 

• 	 I1R0VEENT IN FIELD VISITS This has been put to be 

remarkable to my Annual Confidential Report since very long timo 

While I was at,tathed Asst.00z18erva,cr of Forest it is not correct 

if I go on in field inspection without the detailment order of my 

officer (I) .u)oQUaflL.UU of field vis.its rests on the 

'detailment order of he DIvJ.iOlIa1  Forst Officer concern as I had. 

not disobeyed ny of the Divisional Forest 
offGer5  order even OflCC 

since the beginning of my serViCO 
When I vicrked as Divisional 

Forest 	jeer, La
wngtlaio As Divisional Frest Officer Lawngtlai 

t 
out of sanctioned posts of 2iwo) LDC2(tw0) U.D.C. and oe o 

no Grade III for this DiVSOflQ Non of them are available to helpO 

in disposals of official papers as they have posting in other Divi 

sions of this Department. 
• 	

. 	 I worked :ith one }1 Aesis.tcntv One AccOUfltaflt one 

Cashier.afld one officiat3.ng L . D .C. only. rhad only strangling my 
nd 

self to omo uo your 	t1acti°r only. Even if I tried to spe 

more time in field works it is not that so possibieo inadequate 

s.tZuing is 
the coristraifltec 110wvr inl:eresta will be .put to xild 

inspection in future0 
IMpROVEMENT tN A(COUNTING FR0CEDUIE0 
Here in Division accounting is most rest upon the ACCOUn 

tant. Divisional Forest Officer is. not much responsible in practice 

though he is the AuthoritY If Accounap.t is good and accurate 

the DiviSiOfl&. Forest Officer has beconie efficient and good in 

accounting 

• 	 cotd/- 2 

fA~ 



- 	 ----- 	 ,- 	 -i  - 

IA 

• 	 4( 

However u  all possible steps is being attempted to improve 

• accounting procedtw'a also as far as Di. visional Forest Officer 

could be concern0 

• 	 For 198586 Part remarLt was " His Field tours are in 

adequate n jThe main constraints here also is due to inadequate 

Mini 	staff posted here in this Diviion Out of 2(two) UDC 

2(two) LDC and 1(ne) Steno Grade III to be posted here all of tk 

thea find assignrnent in ether Division0 So D  I happen to work with 

one Head Ass istant v  one 0.1ccountant v  one Cashier and one officiating 

LDCQ only even if I put on my requirement to the Department. 

so t  When I attempted all necessary papers in absence of 

half'the Ministerial staff sanctioned strength there is no chance 

of conducting adequate field tours even if I put on very good 

health0 So the rmarkabiilty of inadquate field tour though exists 

is very much irremth'kob1 from the situation point of view0 

In general s  I -have been posted in New Divisions where 

machinel are inadequate 2  staffs new and inexperience Ezpzza, compare 

to old Dlvislono 2  requiring more attention to office workto 8pend. 

le$s Uwie in field tour is quIte knevitable. 

Roweve .- 2  more atcntion will be paid to field tours in 

futuret as desir 	by yuu. 

I thrfcir 	requs; ou inLLy to reconsider QT weightag 

has not been given for my bi'tg sranU.ng to meet your requirement 

from this new t, ill-s taffing condition and requiremen of setting 

everything the heginning 

Yours faithfully. y 

( }3.SLJJW lÀ LAN') 
DjvisiOri Forest Officer 

ChhituipUi Forest Division s  
Law 	MIZOraIB 
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uVnMEr4T OF M1LIiAM 
ENVIUJ NMtJJI AND F0lE5T5 JEPARTMENT 

C • CCC 

Dated Aizaw .j,thelst May/el. 

• i19027/17/80_F5T : Shri B,Su anza l a n g , Assistant Conservator 

of Forest is hezeby allowed to cross Efficiency Bar at the 

staqo of A5  010/- thus raising his pay from H8  810/- to 

As 845/- with effect from 1.1985 in the scale. of pay of 

Ps 650_30_740_35_1 0-Efl-35-880-4O-i0O0-E3i0-1 200/_D tI C  

(pro-revised). 	 • 

5d/J*10THANGA 	S  

• 	 Under Secretary to te Govt.of Mioram, 
Environment K  Forest Deptt0 

M e m o No.A.19027/17/00JST. 	Dated Aiawi, the 1 t May/87. 

Copy to :. 	• 	 I 
i) The Chief C0 nservetor of Forests, IMzorern,Aizaw1, 

The Director of Account & Treasures41izorern. 

T 0  Conro11cr, Pri n i nq  & Stntionor 	Govt. of 
Mizoram with 5 spare copies for pubi4cation in 
the Mizeram Gazette0 	 • I 

Sri fl.Suanzalanq, ACE. ?  D.F..O, ChampFej Forest 
]ivisinn, Chamnhj. 

Sub-Treasury 0 fficer, Chaphai. 	 I  

) 

c 

Under Secretary to  the G vt,o Mizaram r  
Environmrnt and F0  ests  fl eptt. 

Sr 	 • 	• 

.1 
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GOVERNMENT OF MIZORAM 
ENVIRONMENT AND FORESTS DEPARTMENT 

( 	 NCTIFIC..AT10N 

Dated Aizawl, the 26th June,187 
- 	

H 

• 	No 0  -A 32012/2/8FST 	The Governor of MZoram is - pleased 
to appoint the following AsSistan:b Conservator of Forests 

on promotion as Deputy Conservator of Forests,j.vjsjonal 

Forests Officer in order of merit in the ale of pay 	- 
Rs, 2200-752800EB_1004000/ p 0 m g  plus other allowances as 
admissible under the rules from time to time with effect 
from the date of their joining 3  

The appoi'htrnen is made on dhoc basis for a 

short period subject to regularisation in accordance with the 

ecrjtrnent Rules and that such an appo±n€ment-wjll not bestow 

on the person a claim for regular appointment and that the 
Sevjce rendered on adhoc 5basis in the grade would not count 
for the purpose- of Seniority in that grade 0  

S. 

- 	 Pös ag inst 	Place of No 	Name of Officers 
S 	 which appoin. - posLing 

1 0  SR Q  Rozika 	 FOR 1 6c/75_80,'116 	DF0O0Dar1aw 
Dt q  2410,80 

2, SriB Suanzalang S 	FOR 37/7481/93 	D0FO 0  C7ampha1 

3 Sri P. Liankhama 	 FOR 37/74-81/9 	• DOFO 0  North 
- 	

S 	Dt 0  30381 	Vanlaiphaj 0  
4 Sri  Laithangijana Murray. A 11013/8/80FT 	D.F.O. Lunglel 

Dt 7,,7.82l 
5 Sri Liankin1a Lailung 	- A 11 013/3/80- FT 	DF O O G  Tlaburc - 	-. 	Dt. 7.782 

- 	Sd/_ O,N. J<ATJL  DIVISIONAL 

/ 	 Secretary to the Govi of Mizoram, 
Lnvronrneit & Forots Dcptt 0  

S 

\ 'z 
Fe )/ 2 	 - 

cont - 

- 	
Assi. CrrC-l" cf ForeSt • 

I i ,is i on  
4izawI)' 1501 am 	 - 
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Memo No 0  A 32 Ol 2/2/87..F.s.T .  "dated Aizw1 1he 26th June ;  1987 

Copy to:- 1) The Accountant General (Accounts/Audit) Mizoram etc,, 
Sillong with 2 spare copies 

Secretary to the Governor, Mz6ram 0  
p.s to Chjf Minister, Mizoram 0  
P Ø AS to All Ministers/5peflkercputy Speaker/ 
Minister of Stat 	Mizorrim 0  
P 0 S to Chief Secretary, 1izorar 0  
Chief Gonse3tor of FOrests Mizoratn; Aizawl 
with lO(:ten) SDarc 	pics.  

All Heads of Departments, Govt 0  of Mizoram 0  
9) All Secretaries Govt 0  of Mjzoram 0  
9) Controller, Printing & Sttiofleries, Govt 0  of 

• . 	 Mizorm with 5 spare Copies forpublication in the 
• Mizoram Gazette, 

10)Director of  Aouj & Treasurjes Mjzoram Aizawl • 	
with Sapare coPies 0  

Coservator of Forests, Northern Circle/Southern 
• 	 circle c 	. 

Under .Scretary1 p 	(General Service ithg) for 
information 0  This has a rference. to their U,o • 	. 	No A 32020/1/87pR(C) dated 1287 

Treasury Of fider, Ai2awl/Lung1ej/cj 

• 	14)ilisional Forests Officer,, Mizorrn e  
'concerned 	. 

PerSon:1F±j 

Guaici File 0 ' 

F 0  ROT}IA G 
Under Secretary to the Govt. of Mizoram, 

Environment & Forests Deptt 0  

• 	 00004 

• 	

• 	 L' 	

• 	

': 

, 	

.•••,:• 	
f•v• 
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/ 
GOVR'MT 012 MIZ0flhM 

E"VIRONMNT & FORESTS DrAMENT 

,• 	 . 	 . 	 '. 	 . 	 . 

\1 C) T I F I C j:ri 0 N 

Datrl' Aizawl, the 2nd Dec., 1980' 
• 	•;..:• 	 ,, 	 .'' 	' 	

•'• 	';..:. 

.32i272/èpST 	In the interest of public service, the 
• Gvsro' o Mizoram. IS Pleased to order relaristjon of th 
ebpc appointment of the following parsons as Deputy Consor'iu_ 
ti 'f.F.6rests/Divisjona1 Forests Officer wi-tb effect from 

',26,6i987 

1 Pu Rc1, DCF/ DFO 

• 	 o F/DP' 

3 Pu P. L1ankhama DCF/DFQ 

LalLhngliana Murray, DCF/DF0 
5 Pu)L±anlcirnd Lailung, DCF/DrQ 

• 	...: 	 0/• 	 - 

I 	
I 

Sd/- F. ROT ANCA 
Un'cr Socy to the Govt of Mizorn, 

I 	 environment & roreat Department 

	

Memo No A 320a2/2/87rgT 	DoLed Aizawl, the 2nd Dec. /  
',':. cortp 0 	 ,_ 	

•0'• 	

• 0 	 . . 

i, Seccetary to Guvernor, Mizorarn 
2 	Private Secrety to Chief Secretary 1. M.izoram 

	

/ 	
t 	 3. All Secretaries, Goi,,t of Mizoram. 

4.3J Heads of, Departments, Nizoram. 	0 

?ccountant Genera, Mizoram etc Shi1onq 
lDirrcbor of Accounts & Troasnries, Mizorarn. 
Controller, Print'cg & Stationeries, "izoram with 
5 spare copies for publication in tro Mizoram 
Gaaette  
Treasury Officer; Aizawl/Luncjiel/sotha. 	0 

	

•,. 

i•' 	, 	
0 	•9 	Officers concerned. 

10 Personal File concerned. 
• •.•'Y" ..'.. 	'• 	ii. Guad File. 

n 
• 	 • 	 ' 	

. 	 : 	 0 	

( F. 	ROT 	• 	
0 

Under Secretary - to the Govt. of Mizo 
1.01 	 0 	

• 	Environment & orests Department • 	......• 	" 	 Forest. 	
0 

	

• 	 nse,VCT ef .... 

fe 

pL%,rj;t,jc 



GOVR NEWT OF MIZORAM 
ENVIROWNEWT & FCRETS DEPARTMENT 

NOTIFICATION 

Dete.Aizawi, the 9thJan/8 

1  A 31013/1,/83-FST - The Goverflor. of 'izoram is nleasej o 

confirm the followirg officers of the State Forest Service o 

Nizoram in the post of Assistant Conservator of Forests ir. the 

Ccalo of Pay of Rs. 20fl060-DE--75-320o-1003500/'- p rn, with 

retrospective effect as shown, •gainst each .: 
- 	

. 

 

- Date of confirmation 
1 	Pu Rozi)a 	 19,10 1984 

Pu Lalcriungnunga Ralte (L) 19 10.1984 

Pu Lalrarnnawia 	 19 10 l')84 

4 	Pu C.Lalvuanq 	 19 10 1984 	' 

2u B. Suar7alng 	 19.10 l98 
• 	. 	. 	- 	 ......... ...... ..... ....... . 

O/ O,TRJL 
Secretary to the Govt. of Mizcrarn, . . •.. 
1vronment & Forescs Department. 

1'emo No. 	31012/3/82.PT(fl 	Dated Aizawl, the 9th Jan,(89' 
Copy to - 

Special Secretary to the Governor of Mizoram,. Aizawl.: 
p.S, to Cnief Secretary, Nizorarn. 	. 	. 	•, 
The Ccntroller o  Printing & $tationeris, Mizorarn with 

spare copies for publication in t'e Hizo,arn Gazette. . 
Accountant General, Mizorarn, atc. ShiUong, 	. 	•: 

5. All Heads of Departments, 	 . 	S 

Fresury Officer, 1zawl/Lag1ej'sajha 
7, Director,. Accounts & Treasuries, Mizoram. 	. . .. . ... 
, Princip-al Chief Conservator of Forests 1 . Mizoram,  

9. All Officers concerned for 	 : 
.10, Personal file of the Officers concerned, 	 . 	•,, 
11 Gurd file 0  

A 	 CD 1LII) 

p 

1 



; 

- 	 . . . 

i i  

Ded izal, 1:1ei8f Jul3r,9i, 

I 	3 202O,'1,'83pST : The )oieroi' cf -zoa -i:: rileased 
detur,.ine the fir1 interse-e -iorjty of the 

Deputy COI1HC ctor of Fore 	 to the hU.oram 
State .orosts f tervice under the 	iroerjt and Ior,t, 

as sho'r elo 	 . 

lki R. I?.oz±k. 
2.. iu B. 	uailzIakt 
3. Pu P. Ljankha 

40 Pu Lalthinljana fAwray 

5. Pu Liankima-.Lailwng  
6. 1-u Vdnlalsawia 	 . 

• 	•- •'• Hmindaiiovc, Coftey 	 . 
3. Pu ;C. 'I'aivuena 	 . 

• 	9, 
 

At Albiiia Thagkhtu, 

K 
Secret.try to the (ov- 	c': 	izorcin, 

	

-invirorn-c-zZ: oret •PspartniL 	
•... . 

Herno Iofl.32o2Q,'1/82_p3T : 1Yted Aizav,l, tJL '18th July,  
Copy 

 l 	The Principal Chi Coorvatot fI'ort& 
M.i..zorai Aizav,1 0 	 I 

2 The Conseator of Foets, Novtl eir Ci:clo Aizawl, Southej Cir 	Lurqlei, Rbareh & DveIoit)raet Circe, i zawl. 	 . 
3 	P.S. to Miister, Envroi- ent & oreits 	 ... Departiient . 	 . 

4. All I)±vjzjol 	rei Oificer . 
, vfficors cocco1cd. 

6. Perjoi1 file of Offjcer conccj ad, 
7. Guurd- file. 	 1: 	0 

• 	

• 	 K 	 '--' 	 - 

• 

Deputy 3ecret:u' to the govt, of Mioi';i, 
: Px3t9 JO )Zrtl1t. ,.. .• 

	

•0 • 	 L) 
A 	• 	

\\f .. a 	ii 	• 	 . 	
' 1 x-'f 

	

of 	
f(j•9'I 	, 

I, 
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SARWESUJAR JHA 
JOiNT SECRETARY 

, 

A, Y14V 14A,14- ~ .,q k.   

)i ./ v• 
'I 

ii 

No .13.013/1/9 	IFS-I 	 Outed the 	 h iAn 	ry, 1995 
Dear 	

LI: The 	Mlnitry 	of rnvir cs nrr, ~~ nt and ro;t., 	the 	Cadre Cant roll 	Aut.horjt. for the Indian Iore;t Cvj, wishes to ecI( the concurrence of the. Joint Cadre Authorjty (JCA) of the AGMUT 	J o i n t 	Cadre, in the patter of notina1 	Allocatior) 	of promotion 	quota VACaflCIC 	ir.ont thc f I':cofltj Luont uni ts, nasnely 	Aruncha1 Pradeh, Goa, MS.or,in 41 n d Uri i on Tarrjtoi•jo Ain you 	are 	aw;jre 	after coming into c 	 o f 	the 	JCA • 	cfurji, 	
March, 1989 (ic., after attajmnost.of Statehood by then UriSon 	 of ArUn€UJIFJ1 Przid, toa and 	Mizor,,1i 

	

no 	ele 	ljt, 	Cont1ijent unitwijeI;r.o1. 	proinotiot, 	to Idi 	F6e t Sarv ice could be drawn up 	the ycitr 	1988 And onw 	inanly for the reason 	the MpiLry was riot in Po 	ton 	Lo 	send 	the requSij00 to the,UpSC 	for 	want 	of • 	rIfo.ratôn 	re9ardin9 liumbor of VACAIICi 	iv!j1blc or 1 ik1y to: bo . Ivailab1e 	in each cogitSttjerit un%t of the Joint 	Cadre 
r.

period in quct Son. 

Further., 	while 	in 	the case of I  C 	 in 

	

ld IPS, 	the 	Joiflt a dre 	u1horj ty 	had 	lrc;icIy COi ide, drd 	tO %  a 	formal docijon 	
reoarding allocatiQn of promotio:vacaflcjes to 	each t:ortjt,jert 	unit 	on 	nOtjon a I 	baj, 	(jde 	JCA 	decision contaj:d 	in 	the 	inut 	of ThCetiri9 	dated 	20th 	June 1  1990,) the JCA could not for12al1, takd i and decide the notjon1 allocation of promotion quota v;4

1 C`l flCiCS in respect of India,i Forc.t Service. 

A 	a 	rcult Of 1hi 	titu1 L i Ofl, Lhi. Minitry hvo 	boon irnber of repree ,itatSoi . 	l4 	Ii from the the -• 	o. 	tI_ 	n5tStiier,, ulfljtt of th 	oint Czidre ii 	also (rein SF5 	Orfi:. 	
Miiiitry 	for e.rly 	:ori 	flri 

 

	

o f  The pf.va 	øç tu• 	èio 	Cnin,,it.tco for ef(ict 5,i'j 	P' 	mc 	v. 	of 	1 it)l: 	 from 	State h'orot 	rv ice 	tc • te Iri, 	oret Sz 	'c 	'iridr 	.he 	I F S (AppuSn,,11 	h,' r 	:1t 	V)a''j.i 	t 

.., 	 • 	 • 	 i•i ( 	•• .;•) 	 - 	 -, 

/ ! 

	

•°-. (.1 	 • 

till 

— 
1' 
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irt 	 __1 - 	
U -1 I 	(J C C It 1 011 'I.e 9 a r Ci ' 	9 (ii 1 (C t I. I o ii o I p r 0 in 0 I. I o ri • qiiot a 	 C ,  to e'zch cont 1tuct unit OiFnOtlorial basl 	l • rou r(,d 	to b 	:ken, : 	w 	clone in the' cac of I AS and IPS a prerequiSIte 	for covj• 	the' 10eetr9'of the 	Selection Cotiiiit\tt e I, 	lhroLIOh 	the 	Union Public Soryico 	111 	we would 	like 	to 	rqut you to give your': 	orinal 	concuricnco lfflHICdte1y 	a 	a 	Mc?tber of JCA of the 	AG11UT 	JOIITI 	Cidro Authority 	to 	the 	proposals contained i 	the - cricl osed 	Note which 	Itftii 	the promotion quota Vi('iricie 	iiInOflq' 	1I) I Oil 1 	I 	C Otis 111 U C Itt 	Uft t 	. 	The 110.1. 1 ol . I'l 1 	l .1 OC Ti t ion 	S s On 	the sante pnincipi es, 	as 	were earl icr conldei!I and approved 	by the JCA for lAS. and IPS. You would kind1yl 	 that the State 	Forest Scrvicç Of ficers deervc th!; due share in 	the All I India 	Services which needs to be 

t 	 prov d'èd to t.Iiern without furher delay 	 ' ' 

HI. 	We 	are adcIres.jng the cornmunica(jon 	Ô Ilie oilier Mcmbors 
of the JCA, for formal concurreñce/decjj1ó, 

With icgards 

Your, 1 11cere1y, 

(SAIWl: II,WA 	JHA) 

nyu,  Chief Secretary 
Government of 	Arunachal Prac'esh, 

- 

SI -in-i 	F. 	Pahnuria 	' 
Chief Secretary 	 H; 
Govtrnmjii of 
&i3.±2i96OU1 ' 

Shri P.S. B hatnagar 1  
Chief Secretary 
Government of Goa, 

• EiifliU..i. 

Copy to : Shri V. Lkshi Ratan, Joint 5cetary, Departmart 
'of 	eersonnc1 	and Training, North Block, New Delhi. 

\, 	,' 	'L 	
• )' 	

i 
(.A1<WI 	IIWAR 	JIIA) 

Jon 	creLar'1 to the iGovcnijment of india 

1Tr T 	

' I 

	

/ - 	 - 	•H Stfijfly1d , , 
C 	71., r 	 •' 

Iiiz;,I. 	
• 
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I
ote for the consideration of the Joint Cadr 'Authority for the 

FS Cadre of Arunachal. Pradesh, Coa, )Lzoram and Union 
LTQritorie8. 

AGMUT Cadre of the Indian Forest Service comprises 

the State of Arunachal Pradash, Con, Mioam and the Union 

'l'erritoriea of A & N,,Islanda, Dadra NagaHavel1 & Haveli & 

.Danian and Diu Forrne9ly, the constituentH9nits of the AG'4UT 

Cadre were Union Territories and for promo tiI no of officers to 

IFS In accordance with the provisions cn a'inod in the IFS 

(Appointment by P,-omotion) Regu1ationa,.1966 a combined 

'seniority list used to be prepare4. Now wIt 'the formation of 

States of Arunn.chal Pradesh and Mizoram and, Goa, the 

expectation is tiat the State Forest Service Officers belonging 

;to these three states of the Joint AGMU Cadre will get 

tp romo tiofl to ndian Forest Service and be posted within the 

UtAtQ b  58 in the case •of other State CAdres. 

2. Ministry of 1nvironrncflt & Foreat is exandning prOOaalO to 

considcr promotion of State Forcist OfEicers of these States 

separately And the UT officers in one seniority list, no baforo 

for promotion from SFS to IFS. To achieve t 1hia, the promotion 

quota for each of the three states and all the Union 

Territories (A & N I8lands, Dadra & 1lctgtir Havi]i and Dainan and 

'Diu) in the AGMUT Joint Cadre has to bo1orked out and the 

vacancies in the promotion quota for eaci.unit has to be 

• .decidcd. 

3. 	So far c 	working out the promotn quotu for the 

.constitucnt units of AGMUT Joint Cadrc is ccn?arncd. Incase of 

lAS and IPS officeis, the Ministry of Hornet f'a1ra have adopted 

the principle that the promotion quota is .roluirod to be worked 

out in proportion' with the senior tht' . posts in each. 

constituent ,unlc t  viz. Arunacha] PradCR4,COL1, MizorAm and 

u.'r'B. U.T'a taken as one unit. in acordanca with the 
LAS an principles adopted in case of 	 4 i l XS, 

MiniStry of 

Environment & Forests also proposes to detrhina the promotion 
'quota incase of Indian Fo'raat Service as detqilod below 

3.2 	In the Joint AGMUT Cadre of the IFS,tthGrC are 61 conior 
duty posts and with the addition of Contral reputation Reserve, 

the total number of senior duty posts workaiç to 73. 

Break up 	S 	 Seniorty 1 duty posts 

A & N Islands Dadra Nagar Haveli 	 L 
and baman & Diu. 	. 	 - 

;:Arunachal Pradesh 	 - 	 7 	 'ArTEsTr 

Goa 
tlizoram 

 

Add CD 	 2 
 

	

7'jj ,if;1 	•":.,-i 	I 

	

V 3 	dud  

Miz-rWfl : 

W. 	es-i - 'a-, 
- 



( 
	 . 	. 	. 	.. 	: 	2 

3.3 1 11( 	pOiflO0Ofl 	u 0 L L*l in l ite Jiit 	A(,t1UI(.;uIF( 	of 	lli'c' 	LIZ 

WOt,. 	Out 	t 6 	2 4 	1) 0 	 i ll ac.Cc,i(1 a iiCC 	wt1i l,oYiS()lI. 	(.Ol1tiJ1Ied.ifl 	. 

I F . 	( 	I 	C r U I t m e n I ) 	Ru 1 e s. 	I 96 G . 	S . 	. , 	I lie 	tiisiiI' v r 	o ( 	pc r 

rtr rii 	eU ' t)y 	)OOflO Son 	n ;my St it te or 9Io• up o'f 	;i ;itCC 	1 	• 

nul,iiiy I iIflC. 	eXCee(i 	33 . 	1/31)ei 	CIIt Of 	thc 	c,;tcJrc 	;lrenciHl,. 

Nü1Soni1 	aiport;ontncflt 	o(' 	the available 24'i 40 	amu"91t 	.1 h 

côiv.t i L u c L S cOmcflt; of A e CacJr 	Lhus woll (0 	 (oL1ow  

A 	N I 	1 srtc1.. i)adra Na;tr have 1 i 	 ' 

.111 (I 	1) A Ifl I'll 	 Q, 
I 1J  

Ar u na Ita  
'•J 

Goa ' 

Total 	 74 P'o'.t. 

	

or

/ 	 .. 

1 	1 it 	the 	lo i nt 	AGMU I Cdi e of I h 	 o 	I a r 	l C  

(ftei_. 	have been promoted to IFS and it 174c0t.od that. In 

	

of Arttnachzil • Pradch and Goa, thcrc' W. beer"Alcesw 	util izatiori 

of protncil on 	quota. 	In ci;e of Ar'iutach;il Pt 	der.h,_ 
c
. acaiIi.t. 	11 

i va 1 ab 1 e 	po t • 	2 of I cc r 	tood p r olno 1 c d a td iii 	a. ° c 	I 	Go a, 

jaiiit 2 	pot. 	4 Of f icers stood iroinc'(d 	Iii reti 	of . Ui 

rind 	MS2oram, 	there 	has bCCItIIIIdCl kut 1  i;at Son 	ol. 	1 hc. 

1ii'ni1 iüit quota by 	3 ;iriU 	4 	Cit.'. 	i.(iC t lvC1 	(Aiiiietis'O) 

To 	unvup, 	n the Joiflt AGMUI Cadre! 	he IFS, 	acia1ni 

24prttnotionCtuOta 	posts available.19 	oIiVc&çs drawn from 	the 

¶ t at c I or e I 	Sc rv icc have 	o far l)ces* ps omot. J t. a IF S 	po it Sciss 

a 	on .1.4. 	V)O) . 	&FS oficern pronuiU$ (rc in I h 	.eOmCIIt.. 	snd 

Mi:oraiii 	rincnt, there ha n bten undi'r - sat 51  

5 	 In 	order to work out vac ant ics in ca h of thó 4 .cgntc'nt. 

of the Joint. 	AGMUT 	Cadre, it it nccaiy it 	recii,tribiite 	the 

prcicncttte off icers amon.t the four CollnLittill'i 	iirtit 	(or which a 

de c l 	on- of the Joint Cadre Au thor i I y 	. now 1,03 Sc Ii c d. 	h 1 1111 I r-y 

of Home Al flr 	have indicated that in cac 	( 1A 	and- IPi 	t.hc 

JCA of AGMU1 	cadre has decided to not iorizil l:y  tcal locate all the 

;ivailable protnot.ce IA 	and IP 	o(ficer. ;imOIl9 I the four 	c9rneiiI.' 

of the Cadre. 	contidcring the potort a. on28.12.f(1. 	Irs order 

to en.irc 	that. vacancie - 	in th 	prcamcLic'ri qu La that, would aric' 

e; future 	a r c 	availabte to ti. 	1 J  OIMcer.O( Miosam 	asd 	Ui 

.eitmCiit 	t[)SttlJ 	f o r 	prc.mot 	tO 	the 	IIS 	and 	tii'.ci 	Hi 

L011' S'Ii'i .11 	Ot 	01 	the 	(a 	t 	that 	tIte 	Iwi 	.cOlriCItt'. 	ltaV(' 	1t()I 

ii j •d 	p r 0 lfl 0 t I o I I 	) 0 . Is 	1 n 	I It c 	n I i it S 	f' i •  (I I 	5 I, I o ii 	I o 	t I C. 	si u in Ii es 

ii ( 	('II lol 	ii U I y 	p U ¶. I -. • 	I11 (' 	r o t o S 4 .  i - 	i ( ( 	t r ' 	1 jT' e I y 	I c 	r v S 	U C 	a 
ih u t'nrI\ct 	out 	of 	the 	tho;e 	Iir(.CIiLy(tVifl'.1 	wlH 	Lie 

nut lonally allocated to cithcs Pii:oi am or 	1 4 esinciit , . 

ftLcr 	concUrrenCe 	of th 	.1(A (or 	cilloc,ih Ion 	of 	ihc' 

•)vailziblc proniotce off icert ulf irn in th' 	 nf hizorani a n d 

U•T. 	i s 	received, the Minit.ry of rtiv.ironhltcnt. and Fore.t 5 will 

Suit i at. c 	ac S. S on for promo t S on of SF ¶ 01 (Icc 	I Ut t hc c ad re uridc r 

the IFS ( 	Appointment by proot iOr. 	R-')'.;1atiOn. in 	coitul t7I.lon 

it I 	the C 0 Ui I 	tilt C n I 	Un I 	of 	5 ) 	( 	(j ( • 	 - 

()fir  

w - • • 	

I.  7T / i
i 

	- 



/ 	. 
ANNEXURE H 

CONSTITUENT UN! I - W1SE1 

PRO.M-P.J.E..E OrFICERS IJ1E tc... 
Name 	 Year of 	Date of LDatc of Superannuation 

allotment 	brth 

.R1iNACiiAL PRADESH . 	 . 	-. 

S/Sliri 	 1' 
1. 	G S. Thapl iyal 	1969 	13.01.37 	31.03.1995 

'. .7 ...S.K. Raha 	 1969 	01 .'07.44 	30.06.2002 
3. 	R.P. Neog 	 1969 	01.09.42 	: 	31.08.2000 

• 	4. 	S.N. Ka'lita 	 1969 	01.03.46: 	. 	79.07;7004 
K... Nimchooni 	.1969 	01.0'1.45 	31.03.2003 

:6. 	B.S, 	ariwa1 ' 	1979 	10.06.48 	30.06.2006 
7 	P.K. Sen 	 1979 	01.07.42" 	31.03.2000 

1. Milian9 	. 	. 	. 	14.03.50: 	•• 	31.03.2008 
9. 	,L.K. P a i t 	 22.08.53 	31.08.2011 

•10, 	N, Namoom 	 29.05,51 	' 	31 .05.2009 11. 	A.K. .Chattrjec 	1980 	26.0.49 	.31.05.2007 

G A' 	 . 

:12. 	P,V. S a v a n t 	1969 	25.07,42 	31.07.2000 
13, 	J.F. Rangel 	1969 	26.03.37 	28.071995- 11 	R.A. Mazalkat 	1980 	27.05.39. 	31.05. . 1997 

R.M. Mask 	 18.06.49; 	30.06.2008 

U.TS. 	JL..!•..N.....1LHj 

B.A. Mathews 	1969 13.06,40 	H 	30.06.1998 
17, 	A.K. Sinha 	 1979 	04.0.50'; 	' 30.04.2008 

L.H. Khan 	 1979 	15.12.51 	' 	31.12.2009 
S.M. Moitra 	 . 	05.07.IIH 	31.07.1999 

'ATTi7T'. 

P1L. 

hei_f C nsrVft0r .j 	rests 

,j,4izor')z 	,4jaWl. 
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TO 

FR ONI 

THE JOIN'T srcRARy TO Ti 
GOVT0 OF INDIA MI ?'IISTRY OF 
ENVIRONME'TT & FOPI3TS 
P ,'\RYAVARAN BHAIAN, C ,C .0. 

LODI RGAD, NEW DELHI 	3. 

CHIEF SECRETArY, 
GOVT. OF MIZOAM. 

COMPLEX 

NOA045011/6/90PEp3(3) DATED 3\IZAS; THE 2ST MARCH095 () 

.rNLy REFER YOUR LEr'ER NO.13013/1/95_Iks...I 

DT 0  25 • 1 095 RECARDI ?Z3 PROPOSAL FOR NOTIOAL 

ALLOCATION OF PROHOTION QUOTA V/-ACIES1  AMONG3T 

FOUR CONSTITUENT UNITS OF IFS, AGMU C1\DRE () 

THE GOVTO OF MIZORAM !-It\3 NO OBJECTION ON TI 

ABOVE 1ENTIONE1J PROOS,LS 
() 

'IemcD N0eA045011/6/9Q?ER:;(B)Dat<j Aiz3w1 0 th213t March95 
Copy to - 

1 The 	I3'? for 
iiraiediite trsrniion 

it. 	
2a Post copy in cofiatjon 0  

3 Joint Secreti, Govt 0 0f izora 
Environment & Forests Dpartment 

/Principi Chief Corservtor of Forests, 
Niorarn 0  

( HMI GTAN CHAMA 
Under 3ecretry to the Govtof Mizorm, 

Depttof Persone1 & Adminitrtive Reforms 0  
.q Civil Service Wing 0  

...:. 

- 'S 



( Pt.J1 L. ISHEr..) •  IH THE (6? ETTE flE INPTA PFkT r..1. SEI::T toi 	(i) ) . 
•: 	 . 	 . 	S . .. 	• 	

/) 

• 	 --' 	
Fin. 	 . 	. 

.I 	___ 	 G(T)vrrr11nent:. rf 	T -jj. 	 .' 

o f Pronni , P., G 	4. Pn.ton.  
, 	 I 	•• 	(D(pU-  I;incni:. of P•r'?nI-'.J. 	T r'i.n1.ruJ)  

New DIh, the  

. - 	 . 	.. 	 r iC•TION 	 ..; 
. 	

çLs.R 	Nn 	 . 	in 	Bi•:i.e of. t.he pouiers.  conferre 
SlIIr_C(1Ofl 	(.1. ) Of ccnç 	nf the 	J 	Tr1i 	erv3ce 	rf, 	lti 
(61. of 195 .1 ) read vii. t•.h 	...'h r'.il € 	(2) of F(i.11 c 4 of th 	I.hdi.:n Fo.et . 	
33rvj.ce 	(Cadre) 	 L:.he 	I;flt:.N1j: 	Govrnmen. °  . 
noi)sn) 	 i,.ij. th 	t-.NR cfl\/rflrTiIit. of 	rijric:h.t1 Prdh, , 
Mi 7or.m , hereby rrtk'i 	1:,he. frilAnwing rcjt ).. l:.i or 	fu rt.hir 	• 	unrrd 

. t:.hn 	:cnd.t.n 	 Se'vice. 	(F i :t..ion 	of 	Ctdre 	St.rergt.h) 
Rc;t.i 1. a t.i ons1 	.1.966, 	rinu 1.y : - 	, 	. . 	. 	 . 	. 	 . . 	 .. 	,• .... • 

Thee. 	r.e.g.ILI:.).on 	may 	•be •  c].ed., . 	ndin.' :•,!oet: 
Er'vic.:e 	(Fi3.on 	, of 	C:.Edr. ' St.r6ngt.h) 	.'.Si>t.h r 	
Amendm€nt P€ytJ1tons, jQ 

AIt (?) They shall romp inn fnrre on the date 3f t i  hir 
pk in ihe 0ffirl 	7ette 

2.. 	 In the Sc:h(-.d ,jjr t.n t.he. Tnd j A nFnrsL 	Seivi.c  
nf 1rdr e SrAnylh) RJtr)n, 	, for the hedin 	"A1n1rh1 
Prcsh - o-M1'7nI rnJn1on 	Trr' t'ri'-' 1 	a nd 	Antr1P 	rirr n 
ihfrrundpr, thc fnllowing 	hi1l hn c Ihc't)ltItAc namely ,- 
I 

rJRRuo1LE' I  

nior Pc1stc Undir thc' (oJernmntq of 
C\rin\rh1 Prdrsh-flciorml;n1nn Terrtorte 

Ecsts nd r th (Thverntpenr çij Ar u nac h a l. aL.de$h 

Pr1nc'p0 ('hf Con rvtor of Forests. 

Chf ConsRrv - tor of Fotests (D've1opment) 	 I 

ChlRf CnnsRr\'tnr of Fnrets (Wildlife, Wstp1Rndc 	 I 
. 	\ 	& Vigilance) 	 i' .• 	'. 	 . 	 .•,,; 

.1 

C/nspr,tnr of Forests (r 1 tri1 ) 	 4 
L(Antri, Wesnrn Fsten'r, Southrn) 

/
ff 

	

	onervtnr of Fc)rs (tanni.nq & Dvi.opinnt.) 	,,',. 
.... •1, 1 	 . 	 . 	4 	. 	. 	. 	. 	... 	. 	....... . 	', 

Conspr,tor of Fsouis1s '(Lnsr1t1on-Nnd1 flfTr) 

\(\ flnpiil y Cnnpt v1 OF ni 	nrnc 	( I 	ri I n r 1 1 ) 	 10 \\Y 	
Jj [D:ibtng, l..ohi I.. Al 	N;mj , Pi cjht. 	Nampong,  

Rrd rclpv, Iiorn ii , HRtpn 11 	Romdi 117kj 

U 
I'epu l.y Coner\'t.or of Fn rs. (Idq'';•1. - .t.e.r)............ 

A. 
ff, ,r Pcr cii'ci 

r\'t t.o r of Fn r 	L5 (WIL.1,d 1. t f'3) 	 Ad'L.4I,rnfSiC. 

1)rpti I:.y C:or rv 	.n 	o I En 	l. 	( 1 nd i I.r i 	 1' J14. 



'. 
- 	 -- --- -- - 	

- - 7 . - 

•\ 	 . 	 . 	 . 	 '- 

'. 	 . Dep.i t.y Con.r.Or oficre.t 	(workin(i P1n)  

D;ptty CflRrv1oI of rorpst 	(FnrEs t (t1at3 

Dpity Concrvtnr o F Foriss (Reserrh Rsotrce 

Survey) 	
0 	 ', 

	

PepHty ConservatOr of Forpts (Siivicuture) 	 I 

Dep.it.y Conservt.Or of Foret 	Forost Stat.isticS. 	', 	
'' 

& plann.ng) 
 

Deputy Coner\'at.or of ForeSt. & Field Direct.or 
Project Tiger, .Narndpha 	0 	 0 	

. 

Pputy ronser/tor nf Forers (oci 	ForeStry) 	 2 

34 

wr the Government of co 

Conservator of Forests  

Dpy ronservtor of Forts (Trrori1) 	 2 

Deputy Conservator of Forests Cshe) 

Deputy Conservor of Forests (1orking P)n) 	 I 

	

U)puty ronservtor of Forests (rnt tItistion) 	 t 

Deputy Consrvtor of Fnres (Wi1dlfe) 

Deputy COflSer\/ tOr of Forests (Soil Fortry) 

I 	 A 

	

'•00•''• 	 •'OO 

3 ttlfl(A r1 	 - 	 - 

Principal Chief Conservator of Forests  

Chif Conservt.or of Forest. (Development & Planning)'  

( rhiefronsnrvcir of FpretF (Territorl) 
[NorthArn, Southern 	Cpr'itr1 rirc'1] 

Conservtor of Forest..(Reorch & De"elopment.) 	' .. . 

Conservator of Foret.s & CHef Wildlife Wadn 	 1. 

Dep.it.y Coner\/ator of Forests (Territorial ) 	

0 

Ai 7 iJ 1 , Kol s 1 h 	 n 	Chuuiph. 	Kw r t han, Da ri awn] 

1:)eput:.y Conservator of Forests (Planning) 
 

Dep.ity Conservator nf Forests (Trini.ng) 	 0 	

0 0 	
j,'• 

0 	 Deputy Conser'/.or of Fr€sk 	(Wnrki ncj Pln.) 
 

0 	 ' 	

0 	 0 	
'0 	 •0 

Dnpiit y rr)nservat or of Forest 	(Ni 1 dli fe) 

flputy ronnvnr nf Fmr ess (Peoiir 	5urvy 



- 	 . 	 ' 	' 	

••/_ 
. 	. 	

.j 	

, 	.. 	

: 	 /._ 

 

& 	1 ..1.v.i. 	t 	1: t- . 0 	) 	 . 	. 	. 
d . 	 . 	 .. 	 ., 

. 	
:, 	• .19' : 	. 

Pr-  i.nc5p1 Chief 	flf For 	 • 	
i. 

C;h.i.f Consrvi or off For 	
f Wi 1.d..Li. f e. WEirdn 	i. 

C0ner'j01- of Fr rs,s (T 	- 0j t.n - j [Norftprn  hein 	resJ 

ConArv. 
Of Fnrnt 	(RF!-r1l 	

I 
of FnrAf 	

tl1J1s-0) 	 - 
C 	.rvtor of. Fc re F.(-Ji 1H.j I 

 
flPUty Cntvfnr of Forn -.; 
[DiCJIiPUr  M, vahu nde rMdd 	AIdn10 South nmn 	I 1 	

ndnn Nicohr TslnjJ 

Dpt.y ConRrvt.(:)i O 	Fore,t, 	(Depot) 

rnnprvor of rorps 	(cphr Rrv 	I 
Irity Conse. rvnr or Forss (ThJ1) 
Driry 	

Of For 	
1 

Vj  

fputy 	
of 	

(Wn rk J. ng pla 	
2 1)npkI  

Conse. 	of Forp 	(ForRs IH11 1s]0fl)  

F)  n P t y rOner\/1tc)r of rc)s 	
tr) 	

I 

onrv?i1or of Forpc1 	(W1id1jf) 

ronsArvor of Fores 	
t1di10 

fl'pity onsAr\,or Of Fnrçi (lRrfltorjl) 
	

I 
[D a dra &Ngr 

Hvp] j] 	i 

.1 l)Eptity ronsrvfnr of Fort 
S (1JJd1f) Ncjr HAveIi] 

Depijy Con 7, ervat.or ni Fort 	rnn 	fliu 

4 

L5J :Lo 

b0flSPrVor of Fnr 	1 Chif Ufld1if nJrdn 	 I Dr u y Cnnspr\,t nr  of rr) n 	
) 	 I 

- 	 -- 



1)npty Consr\,ator of Foit 	(Hihn) 

Deputy Conervt.or of Fo r es ts RPe.rvA Foret) 	,. 

4: 

1o_UndRr tho Ponchrhri y 110yt nAnt 

P 	Pepuy ronivanr of Foipsts & chief Wi1df 0 Wa rdn 

Poata undrr the Lcsh.-dwpn 	n)lfl1ctIi1ps1 

t)puty rc,osnrvator of rntest Fc (hf Ji1d1if 	Warcen 

Ensts 1ndRr ft 

flpy rnnsprvatnr of Fiets 	Chf Wildlife 	rden 

/ TOTAL. . 

('entr.1 De putation Recprvr ( 20°; of Item I ahove 	 19 

- Pot.s to he filled by promolilon in .accorcance 
B of the Indian Forest. Service (Recruitment) 

iles, 1966, @ .33 1/3% of I i -. ems J. .tnd 2 above  

4 	Prl 	in h R fi3led by dic'i lPrrumRnt (1+2+3) 
'I 

Dent.ttati.on R es erve @ 25 0,  of Item 1. above 	 . 

ive ResF3rve., Tratnin PeirvP P lun)nr Posts 
20% of It.m 1. above 	 •'' 	,.,' ., 1.9 

C rtct.. Recrui t.rnent. Post.  
Promotion pns t s 3fl 

Tot 	fUthorsd Sfienglh 	156 

(Madhumita D F1itr 
I 	 Dpk Officer 

I 	Print 	tn 	th 	 of 	tThi s 	nntific'ation 	th 	total 
aiithorj.ed 	trnçj.h of 	Lhe 
Tern. t.orj e 	Cadre 	100.'  

The Principa'. R egIlt.hn wp.r 	notified vide. Nht,lfiflation 
io. 	/j/ 	- 	Ars(Tv), 	3I.I0.'16 a'. (SR 	No.1.072 ,1r':.the 

	

ndan Forest. 	rvop (Fi 	jnn:nf (tdre Strc3ngth)egt.Iltibn 
has hin amndr1 vidc Nnlifi.r.t- in çpvn holovi - 

• 	
: 	 ' 	. 	'. 



(TO BE PUBJISUED IN PART I SECTION II OF TUE GAZETTE OE'..INDIA) 

	

F.N0032012/1/93-IFS-I 	 ' 
• 	!' 	Government of India 	 ., .. 	 ., 

1inistry of Environment and Forests 
..0. 

V 
Paryava ran Bhavan, '. 

• 	 CGO Complex,Lodhi 
New 	Delhi 	., 110003 	..:' 

26n Sptemser,Li996 

• 	 ' 	 • 

• 	NOTIFICATION 	 •: 

• 	Inexercie of the powers conferred by sub-rule (1)' of 
rile8 of -.the Indian Forest Service (Recruitment) Rules 1966 
read with sub-regulation (..1) of regulation 9 1  of the Indian 
Forest Service (Appointment by Promotion) Regulations r  1966k,.,, 
the President is pleased to appoint with immediate effect the: 
undermentjoned twent'L officers 0fL the State Forest Service of' , 
Arunachal 	Pradesh, 	Mizoram 	and 	Andaman 	& 	Nicobar 
Admjnjstratjon,• 'constitutent 	units 	of 	the 	A.runachal 
Pradesh-Goa-Mizoram and Union Territories(AGMUT) cadre,to'the 
Indian Forest 'Service against the existiacancies and. to' H' 
allocate them to the AGMUT cadre of the Indian..ForestSe'rvice': 0,•'•••' 

uflder sub-rule (1) of rule. 5 of' the Indian . Forest " Service',H 
(Cadre) Rules 	)r966:. 	

•.• ';A: 
- 

: 	. 	:•' 	' 	 ' 	 - 'I 

1----- ------ --- -- - " I  

	

S No 	Name of the officer 	 Date of birth 1  

2 

Arunachal Pradesh 

	

, 	S/3hj ' 	. 	•.; 	 . 	
0 	

r 

	

01 	R Modi 	 N 	 01 03 1947 

	

02 	J. Jonqsom 	 03 01.1955 

	

03 	R K Deori 	 01 03.1959 

	

04 	S. ThLrunavukalasu 	 04 02 1954 

•. 	• 	 ' 	 • 0 , 	 •• 	
•: 	 •' fl 	LS,flt 

• 	Mizoram:  
........... ... 

S/Shri 	
•0 	 .

. ..... 

• 	01 ' 	R. Rczika 	 01.041-939 	
0 

	

02 	B. Suanzalang 	 0 
31.03.1955 . 

• 	03 	P. Liankhama 	 01.03.1949 

	

04 	. Laithangliana M.urray 	 16.04.1959 	.' 

	

05 	Liankima Lailung 	 10.11.1961 

	

06 	Vanlaisaw.ma 	 r 	01.03.1959 
'0 

	

07 	Hmingdailova Colney 	 01.05.1959 	 .' 

• 	

' 	 .. .... • 	 •0•• 



• 	 . 	 .•. 

I 
/ 

/ 	. 	 . 

2:- 

Andarnan & Nicobar. Adnünistration: 

S/Shri 	 . 	 . 

01 J.P. 	Misra 05.07.1954 
02 Randhir Singh 	JL  

17.11.1938 

03 M.P. 	Singh 08.12.1945 
04 BP..'Singh 01.04.1947 
05 S.CMukhoadhyay 26.10,1950, 
06 AnutoBh Guha 30.01.1949 
07 George Jacob 14 	12 	1952 
08 V 	Chandrapandian 25 	Ui 	ij 
09 Jitendra Kurnar 	- 27.10.1960 	. 

c 
. 

.-. 

	

.• 	 ,. 	 ,,,• 

	

(R. 	Sanehwal) 
Under Secretary to the Govt. 	of Indl 1Ji. 

To • 0 	 . . 

	

.. 	 .T The Manager, 

	

. 	 . 

/ 
... 	 . 	 . 	

, 
. . 	 •, 

Government ofIndia Press, 
') 	t'ard3.abad 	(Haryna) 	(ith a copy 	of Hindi Version)  

I 	 . 	 . 	 .. 
 :i ,' 	flp rc.' 	 -: 	•. 	 .. . 	 I 	 '•.;:Jn 	I 

, . 	 -, 	 ; 	 I. 	 . 	 . 	. 	 . 

Distribution:. 
., 	

.• 	 . ... .. 

. 	
. 	 .. 	 . 	 . 	 . 

1. The Chief Secretary, dovt. of Arunachal Pradesh, 
.2.The I.... Chief S1ecretary, 	Govt. 	of Mizoam, 	Aizl. . 

• '.tit L.lLie.L 	eLdi 	1'L)'I L . 	 ca 	liluLt 	u ,. 

Port Blair, 	
.  The PrjncjalChjef Conservator of 	Forests, 	Arunadhal. .. . 

• Pradcsh, 	Itanagar with spare. copies for the 	off ióers ........... 
concerned, . 	 1.. 

 The Principal Chief Conservator of Forests, 	Mizoram; "- 
Itizwal with the spnre copes for the officers concernedH!

'*.~ ;  The Principal Chief Conservator of Forests, 	Andarnan & . 	 .. 

.Nicobar Islands, 	Port .BJ.air with the spare copies 'for t'he 
officers concerned. .. 	

• :. 7..The Accountant, General, 	Arunachal Pradesh, 	Itanaga.i 1  8, The Accountant. General, Mioram, Aizi  

9. The Accountant General, Andarnan Nicobar Islands 	Port  

Blair, 	-. . 	 .. ..

":: 10 The Secretary, Union Public Service Commission, Dhoipur 
House, 	Shahjahan, 	Road, 	N ew Delhi, .. 	

• Guard File 
,.. 

' 

• 	 . 	

., c. 	
• 	 10, 



	

no.3?rJ12//"y' 	
-I-%s-I 	•. 	.., 	

•ci.2' 	. 	 . 0 - 	 Gl)'flQ r,Isi,lui t 	(j f 	f itd 1. 	, 	• 	, ., 	I 	• 	•• 	
:.' . 	'; 	. •• • 	•• 	,.. 

	

fl ci 	I o i C 	I 	' 
r, 

 

	

P 

' 

if r JdVdI 'III flh';weti, 	CO (oii;p1 
 

	

I 0(1 	Road , !ew D.1 Ii i - 110 (1fl1 

	

I;te(l 	the 	2 i;ii, 3i.lIu..,,2000 : 	• 	. 	• 	., 

I 
_1 aER 

The 	Y6cit 	0 1 	a I 1 o I tfl( I) I mid 	c'n 	it j o I 	the 	lol  (In 1( tt 	hOt 	)fl 	hr 	, uitach 1 Pt ddeII - (lOd 	ll/c)ran1 - 	Un son rr i lq 	s 	(AGIIuT) Joint Ctdi e of, Ihe lI)(J)an Furesk Servc 	who 1( 	IfinhId 	Iroin the SL;Ae rorest Servicp 
tP the Indian rorc'.i L h 	I I ( L,  c I 	I i Oifl 	lit 	(Ia t S 	li1I 	Lti 	not 	Cr1 	105) 

	

9cflhi$t 	dCI1 is required to be deLersniiscj irs 	erns 	91 hc pr ov is Ions 	ol 	Rol e 3(2) (r) and 4 (4) ol FIs 	thU iii 	I ores vi c 	(P gui ali 00 n I 	i or 1 l, ) Rul es, 3 960 	pp 1 ic ci1 e in their C 	e s 	- 	 •, 	
I 	' 	' 	"';I':... 

	

0 	
II 	hI:;fl 	:1 

	

- 	 . . 	. 	 . 	 . 	
•0 . 	 ia'. 	

', 

	

A. 	A r j ii oj s}Pr 	 .1 

('lauip 	 Oa(.'e' or'" 	 Mu1fICIjQ,'i'N0 	':-, 	
'', •, 

te  

_ ..44........,_4.,__._,__  

	

• 	- 	.'."- .... 	 .

.4I•.'.•.• 	., 	,' 131. 	R. Modi 	 2609,96  
(0 	 F.No,.37017/)/9'31r;..I 	0 / 	

0 	
1. 03.47) 	

0 	
di. 26,09.96  

02. 	S .3, 105'IyS('fls 	 26.09.96 	 - do - . 	 '• (03.1.55) 	
0 01. 	

P. K.I)orj 	 26.09..9 	 do 511' 	

(01 03.51 	 - 

((4 . 	r 'IIlciViik € ii I I 	1 	10 10 96 	- do - (04 02 51) 
In'. 	.(1°IciWdIilii'y 	 17,12.97- 	. I:.Io.:oj2/],)3..jl:sj. 	,,' '., 	0,• (01 01 '10) 	

(cIt. 	.1  

R 	Mizoram 
'I' 	' 	•. 	,. 	.' 	.'''.. 	'' 01. 	R,Ro7ikl 	 2609.9(; 	F'.No,32012/j'/93_,1F3J.,  (01 .01.39) 	

0 	 .. 	
d,I..7t3.9,96 	0 	•' :,'', 	•'•., 0/ 	h 	ii iiiii itij 	 26 09 96 	

) 	
- do - 

01 	P L i arifrIi,,ij1i 	 76 09 96 	 do - (Q1.03.19) 	
1 	 •. 	, 	

" 	
'' 	., 	,"';" 04 	I ii tIi,,irji i mi 	 16 A91G 	 (JO - Murriy 	 0 	 , 	0 	• 	'• 	'., 	•' 	.' 	'. 	:, 	0 (it;. 3I 	9) 	 •, 	'. 	• 	' 	

', 	' 	
' 0 	.• 	

, •, 	
•0' •' 	•''"" 0. 	I.iaj(jj1 - 	Lniiis,i3 	26.09,96 	

•' 	
.'''•• 	(10 •,- 	, 	••- 	• 	•" 	•••, 	, 	••, 	•' 	0, 

(10 11 61 ) 
06, 	Vasil al siwii 	. 	 26,09,96 	0 	 " 'Jo 	- 	, ' :,' 	•. 	'' 	

: •' ''.: 	•.': (01.03.59) 
 07 	(liii rigdi ilo,,, 	 76 09 96 	 - 

(QI  

: 

- 	 '. 	 " 	0 ' 	,••' 

• 	:'.• 	 , 0 	'. 	,• 



- 	. 	, 	. 	. 	. 	,, 	•: 	. 	u,bP. 

â 	Y l 	 L 

AM 	 Ito 

•: 
. 	.. 

. 	. 	 - . 	
:*I. : .. 	. 

(. . 	A , dat1lr) 	•& 	ti I coba: 	Adm I n i s I ia I I on . . 	.. 

N i, 	i 	tIIl 	e 	I) 0 fl 
. 

1 	vi I i 	*) f 	fhi I 	i I 	t 	d I 	0 fl 	No  

( C /S h r i)  
111 1 )1 	

!.° 	• 	h;.lt( . : 	 .. ., 	. .... • 
, 	, 	,. 

UI 	I 	> 	it 

(J5.O7..54) 

.. .. --..----.- 	 . . 

/( 	09 	% 	F 	UO 	3O1//I /9-1F3-[ ,, 	.  
: 	,. 	• 	. 

( 	7 	
j 	I 

	

UI(JI1) 	S i ngh 

. 	,, 
'11. 	175.09.96 	.. 	., 	.. 	:.- 	,• 16 09 96 • 	i .. . 	••' 	;":. 

(17 	ii 	38) 
- 	(Ic 	•. 

1) 	fi 	1) 	Smncjli ?(; 	09 	6 
1 

(OR.12.ii) - 	(I C) . , 
(Jq 	 Siti'jls 

(01. 

..., . 	
.., 	: 26 	O) 	96  

..:. 
O 	47) I  

(I( 	C, 	thu k IloPcidhyay 
 do 	J (•) 	5fl) 

I /6 	09 	96  'I) ( 	ill 	q) 

2 i.UJ,q() 	 •. (hi 	I) 	'/ ', 	'•, ciii 	. 	 '•',, 	. 	. .' 

2 6 .09.96 
 

KIiIiI,iI /( 	(ll 	JG  (7/ 	LU 	l0) 
I' 	N 	iSh1. t 

t 

E JO 96 
 (hi 	Oh 	50) 

ii 	S 	K 
	

11i,a d 	J 1 	t0G 

(23 	11 	'1/) 
02 	17 	96F 	Uo 

cli 	07 	1? 	96 

I1ii 	"H" 	t 	III 	rule 

/ 

	

or ir 1(01 	un' 	off i 	l 	Ipii 	1t 	SeIiioj 	POStS 	(O 7(9) 
on 	of 	Sen i o r ii 

i ei 	with 	itlleJ()(1) 	of 	' thpC.IRSV  
.,1l 	)l'IflQIjfl 	t' 	I 	ho 	hit 

/ 	Rul 	c) 	1960 	pr 	oi 	tp 	(heit 	appoi otmen I i;ui 
Riil' 	() 	of 

Foro;I'. Servir..' 	i,u 	accord,it;i"wjII'i",Ilie''.  ilir' 	ur 	(Iddi e) 	Rijlpe, 	1bL1 
• I 	ii 	I 	y 	, 

i,) 	4, 

•0 	
,,,,, 	•,,•,••,,,,• I; 	I 	s'i' 	•.. 	hr 	lii i 	ip V 	1, 	j no'; 	of,' 	i 	1 	', i•1I 	I 	Ii 

..,,i 

I 	ii u 	'Ii 	I 	/ 	i 
Or 	y) 	Ru 	I s' -, 	1") 611,;, 1 	1 	nI' 	, lii (Hit, ' 	r' X 	('I) I 	•• Ii 

I, 	idi 	h 	''jIiu' 
9)7) 

iii 	 ,i 	d 1 	Un 	S 	ii i 	i 	I 	1 	Iii' iii 	IC 	pliçd 	below 	Shs 	1 	Ug 	ly ulf 	IdM, 

. 

who 	hAsber't, 
', 	(1 	$) 	IOi 	I 

I COOt lflIJOIlCly 	cJrawni 	I he 	 t ihie o 	1I1 
I 	O'i( 	I 	luli 	'nucI 	Il 

(idt 	of 	tIiii r 	)pinI Inpiti 	lo 	I. S 	'n 
:hO .jdI,,1 . y 	will 	ho 	p1 ;'c'•d 

i' 	ii 	of 	'IllOtIp(1 1. 	will 	be 	191 	5iir 	i 	S below ' 
Ci 	I 	hrpri 	oril 	1I1 1 1)l,c 

Shrj 	Sni.oI'1 	1<uinir, 	..11S 	,(R'R':j9'3y:  
1 / 	iUifl 	hip 	$111101 	tii,ie iffli 	, 	(I,II P Scnil 	br 	IIS 

'nrjI 	1,111 	nd 	his 	year 
PPO lilt  nIrni 	of 	Slit i 	s 	Clmwdllklry 	o 	irs of 	lotiioI ,il 	 will 	be 	1993 	 I  

Is 

• 	 i,ih ds 
.. 	 "i' 	' 

	

I I. , , 	, 	••• 	 . 	II 	 •4.J$ 	' i.a, 	'ed' •'•" 	mzv 
. 	•, 	

.' 	
•' ' 	0 

4 	4 I.,.' 	, 	, 	& 	0 	•' 	jI,.,I I, 	•0 	ftI.LI..t0' 	,o•••. ,, 	, 	
. 	' ' I ' •'' 	•'0 

• 	..:... 	, 	 ••• 	, . 	 ' 
•0 0 •l 	...........' 	 "" 	

1. 	':: 	:,.. 
•, 

':'::'. 
- 	4, s 

0 •o 

:0 	0 
• 



/ , 	 t 
I 	

t 	 I  

C t 	 ifl 	
IIie 	1ii 

I11tt 	
of tlic 	 w 

s ni the 	
t'l(fl rt,

r. 

	

I 	(R B S 	Rtwat) 

	

I 	 ec. Lot 
t r 	I on 	

I ALa, y 	, unc] 
PracJo,I,Cd,l4i 	

ll/AN lc1 

H 	, /Pan 	

I 

PCcr, 	
ru11cjja1 p1 	

I oi nI/A 	
Jslartcts 

It 	
nA 	 H , , 	/j) 	

1 CF, 	oa1 
Ser, el 

city, UpC 
	Shj 	tJi1 Road 	Np 	1)1lii 	 I 

5. 	
1 	

, ArIJt,Ch.l 
PrfldcJ.i, 9 08 0 001 	 1 	 ., . 

I 1ait, 
/P<31 	1/A I 

Acrot,r11, 	
Gct1 	

A&N IS1a,j 	
Pot 

• 	 •. 	 .• 	 . 	 .. 	

.4 , , 	 I , , 	 .,, 	 •,, 

	

I 	 •• 	- 	. 4.,.. 	

'' 	 '.; 	 • 

	

I., 	
,,•- 	

' 	 •' 	 . 	 . 	

. 

.. .................... 

I 	
4. 

' 	,,. .S 	t 4U I 
4, 	 ' 4 	 II 	 •, 

4 1•  . 4 
i 	

44441 	

'' 	

I 

t 	II 

- 	 4 	 • 	

I,,4 

	

I 	

4_il 

- 	 . 	 ......... • 	 . 	

: 

• 	. 	,. 	 - 	 -.. 	 , 	
• I 	 ' 	 , 	 '' 	

. 	

': 	
'. 	: 

• 	 ' 	

• 	'':',' 	". 	i. ' .. 	••,,, 	
4 	 .,,'... 



•iiL 	- LLJ1!J-. 

7• 	 . 	
-, 

To, 

The Union of India, 
Through 	The 'ecret3ry, 
Ministry of Environment 	Trests, 
P.rvavaran Bh3wan, 
C.GM. Complex, Lodi Roan, 
'.Iew Delhi 	110003 

The 'inion Public 3ervic6 Co mission, 
Throuqh 	The •ecretarv, 
Jrtion ?'.c ervice Comms ion, 

• 	njlok ;cva cvoq) 
• 	 Oholpur House, 	hahiah 	Road, 

• 	ev De'hi - 1 1()01 I 

. Ais LxcI ienc, the ()overno, 
Govt. of i.jzor, 

•Ajzawl 	796001. 

• 	4. The Principal Chief Conserv tor of Forests, 
• 	 Govt. of 	izorai 

• 	 Environrrtent 	Forests DeparLment, 
Aizawl - 796001 	 - 

	

.3ubj : 	 'Demand of Justice notice !eg. year of 
• allotment. 	 I 

Ii 

Sir, 

'hereas 1, 	hri. B.3"J,*011  LA LA, I.F.S.  

eputy Conservtor if Firets, Environment • Forests 

partent, J ovt. of tizor.3m r-3S inducted to I.F.S. prom 

on :;;urr Cadre videinistrv's Notification 

••\' '.32,2//n Ij I 	-i .d ited 26.Q.96 stated as follows :- 

L tht, accorinc to Ojvil List of the Indian 

Forest •.crvice, as on t . ,: 1st January, i97, 

• 	by Govt. of India, iinistry of Environment 

rori 	 posts was 5 no 	f senior 

duty posts. (ppendix I of Annexte XV). 

This is out of 2A senior duty pos 19 WaS 

• 	filled tip • cordinr to the I.F3.(.Fixatiofl 

of c.dre l rcnith) 'econd 	endment Requla- 

tins, 1995 (xero cop"  enclosed at annex- 

A 	
ire LV) . 	•ier of senior i  duty post calcu- 

	

th*V 	 lated above is also not cort- ect according to 

/ 	
0 	sub-section 2(9) of the 1.F3. (Requlation 

,, 	%" 	• 	of seniority) 	ules, 196B,' vhrich defines - 

• ' ei_Post' neans a post included and spe-

1 	 ciied under item I 	f th 	anirc of each 

;tte in Ne schedule to th Indian Forest 

• 	 • 

J 



1' 

C 

3ervjce (Fixtjon of Cadre strenqth) Regula-

tions., 1966, and includes a post included in 

the number of posts specified in items 2 and 
5 of the said cadre, when held on senior scale 

of pay, by an officer recrujt?d to the service 

in accordance with su!-rule (1) of rule 4 or 

rule 7 f the Recruitment Ru1es: 

Accordiry1y, 1.r.3.(ixation of cadre 

strençjth) Second Amendment Regulations, 1995 

promotj)n post will work out' to be 
= 26.66 say, 27 nhJmer of osts against 

24 posts 5.ndicated in the opilation of the 

Lnistry Civil Lists of I.F.i97 (copy 
enciosd t annQx,ire <V) 	3 ?cause 33 .1/3  of 
persons to ho 3ppointed shoud be promotee 

from senLor 	1)ffice r s. This very parti 

cular c.se 'rag also tried in the case of CAT 

Jabalpdr Bench in 0 1  No. 31199O Ki0Coswani 

Vs 'Jnjon of India and othes which was upheld 

by Kon'hie Supreme Court vide 3LP/6/195 

(Xerox copy enclosed at annere .<VlI) 

ccordth'gly, the 3ovt. bf ii.P. and '.'est 
Benpal have not ified re-fixa ion of cadre 

strenqth with retroctive ffect basing on 

,judiernent of C1k1 Jahalpur 3epch and in OA/99 
of 1 994  of CT Bench Calcutth Oyjtj Kumar '3asu 

and another 'irs Jnion of Indka and other and 

filled up the posts with reto 	Uveefec. 

That, I 'oined 3.7.3. Cblleqe on 15.1977 

and comploted successfully to vears Diploma 

Course in Forestry on 304j979 	I joined duty as 
F. on 7.5j979, 	I was appointed as \.COF. 

(copy cncIosoi at nnexij re-I) . I ws regula 

rie -J as 	'..o.f7.5.'79 (copy enclosed 
at Anncx'jre-). 	I '.as confirmed as .A.C.F 

cop'.' enclosed at Annexure-
i. 

ILL).. L. ws p:ootcr to D.C.F. (3FS.J 

f.7 (j.6.17 (copy encloseci at .nncx'jre-IV)., 
I was rci'ilrised •s :).c.F.(;..s.) w.o.f. 
26.6.197 (copy enclos(,d at Annexjre_V). 
I 	pro"toted to I.1:.3.  O.C.F. w.c'.f.269,1906 

(copy enclosed at :rinex'irc-Vl). I was nosted 

c'ntd. 
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I 

• 	•; 	 rrthah :.e.f. 30 . 10 hQR2 (copy 
enclosed at nnexure-VlI). I ws posted as 

D.F.O. Chhirntuipui at Lawnatlaiiwefe296.1993 

(copy enclosed at •nnex'are'JIlI). I was posted 

as DF,O. Chaphai '.e.f, 49.196 (copy enclosed 

at AnnexureI<), 	I .'as posted a s D.F.O. rrotec 

tion Div. a. , zarl ; efj5j,19 	(copy enclosed 
It 	nnexure-,<). 	I ;.as posted as D.F.O. Chhirn- 

tujpui at LarInc)tlajw.e.f. 1112.190 (copy 

enclosed at  -nnexjre -/j. I was posted as 
D.F'). 	o1.asih Div. w.ef.3.1o.1r)n1 (.I.Fs. 

• 	Cadre post at KoIsib) (Cop" enclosed at 

:\nnexJre-II) 	I oinc d as 	 Kolasib 

Fotest )ivLsi-)n t.ef. 27j21991 (copy of post- 

inq order enclosed at nnexjre_lI) 	I ioired 
as D.F.'OrkI n 	In w.e.f1D1oq4 till 

date. (LF.., Cadre ost)(copv of posting order 
erciosed at. 

2) 	ccordin 	to Lxp1anatio n 1 of the .I.3, 

(ila.tLor of enioritv)Ruies 	196 over 

.ncr this is the first eiect List prepared 
by the Ccictj0 "ommittee constituted under 

equl-ition 3 of the l...(AppoiIntment by 

promotion) 	iitions 	1966, the period of my 
C nt inuous o fficiat ion in a seir post or post 

declared qLvaient there to prir to the date 
of the- inclusion of my nme int 1he first 3elect 

List shall count, if uch f  my officiation is 

aporoved by the --entral 3ovt. in consitat ion 

• 

	

	with the Commission. Accordinqi , I was offi- 
ciatinq a senior posts since 27,1 1 . 1 92 till 

td -ay. Therefore, my due dateIle promotion to 

was 11197 	By this • 	I was hold- 

inq D..O, ).CF. ChamThai T7 oresDivision. 

ty earliest ye-ir of Iiotent coild then be 

19.7 minus 4 years i.e. 193. 

this is the case where 'tour kind .nd vmpa-

thet. ic cons ide rat ion is requi rci so as to requ-

larised my continuous officiatiok in senior 

posts. 	I -iRS confired as 	.C.F. w.e.f.19.1).94 

contd. 
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and there was v-3cancv from 1994 and 19 115 I,F.3, 

(Fixation of cadre strenqth)Pegulations. 

3 econdly; my confirmation order was out in 

1989 (as per copY enclosed a AnnexureIII), If 

I were all:ed promotion in Januarv 199, my 

year of allotment would have been 19 	(19R9—) 

at least. 

Thirdly, based on Lx1•a9ation 1 and 2 of 

the I.F.3. (eoulation of eiority) Ru1es 

1968, 1 have officiated I.F.L. Cadre Post 

(enior Post) of :Kolasib FoTst Division w.e.f. 

27,12.1991 and T),.-D. 	orkin Plan till date 

without break and reversion about last 6 1/2 

mv year of allotment bust have been 1987 

1991-4 Years). 

thcse above three condiiions are requiriag 

Your kind nf sympathetic co!sideration0 It 

appc rs tht I had don the job but I was not 

4cwar'ieci cmiv. 

3) That, .election Committee meeting for appoint-

ment by promotion under I.3, (Appointment by 

promotion) Qoquiation, 1966 was held dirinq 

1995 after a jap of 9 years and this Committee 

which met aftr a qap of 9  years clubbed all 

• .•. 	. 	 the unfilcd 	canciis plus vacncieS accrued. 

due to retirement and also due to cadre review 

diring.the intervening peio(i of 9 "ears and 

prEpared 1995 lelsct Lists for promotion of 20 

)fficers and appointed thQm vo.f, 

20,9.1996. 

Acco rdinq: to 3cct ion :1 of the I ,F .50 

(Appointment by Promotion) Regulatiofls 1966, 

th [tcg.ilat ions shall be deemed to havG come 

into force 'ith effect from 1.7J966 tiil 

	

'ccon1!y 	according to ,uh—sCCtiOfl I of 

ct i a n 	- : 
1 1-ch CommiteO shall ordinarily 

reet at intervals not excednq one year and 

COflt1. . 
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prepare a list of such members of the State 

Forest .5ervice as are held by them to the 

suitable for promotion to the service. The 

rumber of members of the State Forest Service 

to he included in the list.shall be calculated 

as the number of substantive vacancies antici-

pated in the course of the period of 12 months 

comnmcncinq from the date of preparation of the 

List, in the posts availble for them under 

Rule 9 of the Recr'iltmen Rules plus twenty 

percent of such number 	two whichever is 

greater' (xerox copy ërclosed at Annexure 

j 

/ 

From the above sub 

5 of the I.F.(Appointrn 

Regulations, 1966, It 1 

wise )eiect Lists and ye 

was to be orepared and 

year-wio, 	lnjhjnq ofi 

nine vers is void 	çj rn  

by authortv. 

ection 1 of Sectiorr 

nt by Promotion) 

obvious that year 

r-wise vacancies 

lied the vacanci23 

dl vacancies. cf last 

y kindly he re.viewe 

:jnce the I.F.S. (A l  

tion) Reqnjlations, 1066 

1.7J 1)66 without any bre 

wise sttng of Seiectioi 

)pointrnent by Promc 

as effective from 

k till today, year- 

Committee is 

!hereas one-third o the posts are to be 

filled from promotees I.F.S.there was no 

promotee I.F.S.Officers among I.F.S. Officers 

appointed w.ef. 1985, 186, 1987. 9  1988 year 

of allotment. During 19B5 there are eleven 

Rcgrjlr Recruits and no promotee . . During 

1986 there are eleven Regular RecruitS and 

no promotees and so on. All one-third of 

:qil;r Recruits already appointed without 

maintaLning uota Ratio with promotee may 

kindly he re-viewed as per provision of 

Section 9 and 9 of the I,F.3,(Rocruitmcnt) 

Rules 	1966, 	(Civil Lists of the T.F.S. 

1997 enclosed at Annexure-XX). 

coni. ,. .6/- 



PPM 

4) Thot 2.9 	 Officers of J 	K who were also 

promoted from same 1995 Selectj List have been 

given deemed date df appointment thereby higher 

year of allotment on the basis of number of 

vacancies accrrjed in the intervening period due 

to retirement )  due to deemed cadre review and, 

therefore, my cse is analoqital and stands 

oxctly on the same fting. Therefore, the 

case needs sympathetic consideration for deemed 

date of appointment and appropriate year of 

allotment. 

/ 

H 

LJS 

That, hetn'i a<irieved b' Mjnistrys Notification 

dated 26.9. 1 96 a reoesenta-

tjon-was sub tted to the 3ocretarv to the Govt. 

of 1ndia LtInistrv of inviroflmnnt. and Forests 

under in•timtion to the ecrctrv, Jnion Public 

' 3ervjce Oornmissionon 37'99 requesting them to 

confer Jcr)itirn?e deemed date of appointment and 

the reb7 appropriate year of alltment on the 

basis Juriqe'ent in various OAF cases, at par 

with the tre?tmeflt of 2q Officers of 3 I K a n di 

base on apropriate Indian orst Service Rules 

and Pequlatis. 

Art,16(1) of the Indian Consjtutjon provides 
Cqul opportunity in the mattorl  of employment 
(for s.:ne grade )fEicers). 

Thrcfore, ustcc prayed fo 	- 

a) Jpward revision retrospectivej in the nunther of 

promotion post from 2' to 27 a on the date of 
263,15 I.P., 	adrc strent1 of rrstwtiile 

U.T.adr, (Xerox copy of i)1 o.994 	f 190 
on JuH 2ô, 	Dyut:i KtimRr ftu and 

oth'rs \/,rs Jnioci of 1 ndi. a and thor enclosed 

at Annoxuro- \fjJ ) 

contrL 
	

7-. 
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b) Preparation of year—wise p,3nel on the basis of 

year—wise eligibility list aginst year—wise 

vacancies available from timcto time from the 

date of last section Committe1 meeting held 

during 1986 by conduting re—'iew D.P.C.(xerox 

COPY of CT Aliaha)ad 3ench '\lahabad order of 

case Ok.No.982/96 where the aovo similar case 

was tried enclosed at nnrxur_,<VI1l). 

1, therefore, pray you earnestlyfor decision in 

the nattc•r within 90 (ninety) days from the rjate of receipt of 

this communication0 Otherrise, I may beforcd to seek legal 

rernethes for redressal of my orievances. 	 - 

This supercedes my ')emand of Justice oticcdated 

4.6.1998. 

Thanking you. 

(ours 	faithfuly, 

Oputy Conservator of Forests, 
Enviroiaent 	&. 	Forests 	Department,, 

Aiz awl 	- 	 796001 
14 izoram. 

Xerox copy of appt. 	as 	F. 
erox copy of r:.larisation 	of 	.4ppt, 	as 	A.C.F. 
2rrr cony of c 	n F imation 	to 	F. 

'crox c o p of pro:ootion 	to 	DOCOF. (3tato) 
(rox cocy of rcu.arisation 	of 	promotion 	to 	T) 1 C.F. 

erox COO" 0 f •ioint 	to 	1 .F. 	• 
erox copy of ostin 	as 	D.F. ). 	Ka'.'rthah 

Xerox copy of posting 	as 	g.F.D. 	Lwnqtiai 
<erox copy. of post ma 	as 	D. 1 .D. 	Chamohai 
Xerox con'; of post ma 	as 	g 	Protection 
Xerox copy of ootna 	as 	. 	Lawn(tiai 
X'rox cony of postina 	as 	 olasib 
Xerox copy of postina as 	)FQ 	oorkina Plan 
Xerox cop" of t 	..(Fxatjonof 	cadre 	stronpth) 
leqjljtions, 1g5 
•<crox cop" of Oivij 	List 	of 	1.F.. 	197 
Xerox cony of t.,. 	J.K 	Cadre 	ievision 	of 	.eniority 
X e r o x cnn' of o.9 0 	of 	1P0 	0,fliti 	Kumar 	¶3asu 
and others /rs, inion of 	india 	apd oter 
<erox cony of C 	1!ahabad 3ench order o 

Xerox con" of I - 	... (Aopt. 	h-' 	i r omotion){eQdat ionS 
1966, 
Xcrnx copy of Civil 	List 	of 	1 .T4. 19Q7. 
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CCV ERN\EN T OF I ZO\4 
OFFICE OF THE DIVISIONAL FOREST OFFICER 

AIZAWL FOREST DIVISION 
Al Z A/ L 	A l°ZO hA\ 

5/ 	No.A-19O14/1/9—DFO(A)/L 	Dated,Aizawl,theth,ept,2OQQ 
To, 

- 	. 	The Director, 
-' 	 Govt. of India MOEF, 

Paryavaran, Bhawan, C.G.O.Complex, 
Lodi Road, New Delhi-110003. 

Through 	Proper ChanneL 

Subj:— 	Expost facto approval of contirious 
Officiation in IFS Cadre Posts by 
Central Government. 

Ref:— , 	Your Order No.32012/1/93—IFS—I of 2692000 

With reference to the Urde No0 quoted above 
(xerox copy of which is enclosed in appendix—I), I have 

the honour to state following few lines for your kind and 

sympatheti.c re—consideration, 	 . 

That Sir, I was promotod to the Deputy Conser-
'vator of Forests (DCF) by State Go\rt0 of Mizorarn on 2687 
(xerox copy o-nclosod in appendix—lI) 	I was continously 
officiating in senior duty post of I.F.S. Cadre Post.star-

ting from 27. 12. 1991—i,5, 1994 as D,F,O0 1 Kolasib Forest Divi 

sion and from 10.5 1Y94-22. . 1998 as WQPOO Work.ing Plan 

Forest Division AizawL (Transfer of ChrgoCertificate in 

question are enclosed In appendix—Ill and 1V)0 I was also 
drawing senior scale of pay w.e. f. 26.6. 1987. (Xerox copy 
of Pay slip enclosed i Appendix—V). This indicates that I 

was continously officiating in IFS Cadre senior duty post 

from 27,12.1991 till 1 was promoted to senior scale of IFS. 
on 26.9. 1996. 

• 	 , 	Duration of period of continous officiation is, 
4(four) years 8 months and 29 days0 The reason is that 

there are only 9 (nino) I.FS. Officers for 10(ton) posts 

of IFS Cadre Post, (This includes CF, R&D Circle)0 

Since I am employed in the State Government 
arfairs of State Government of Mizorarn seekir' approva.l of 

Central Government towards my continous officiation in 

senior duty post of LF.s. Cadre was not done till date 
because of which my year of allotment was considered to be 

1992 (which is 4 year delayed than 1987 ). 

• . . 2/ - . . . 



ç have also submitted ropesontatjon for prn-MoWton 
to IFS Vide NcA-.20012/1/9-DFO(K)/5y83 of 2992 (enclosed in 
appendix.-VI) 	I hereby submitted irifoxmation in respect of pro- 
rnotoe Officers to clarify my posting in existing IFS Cadre Post 
(Appendix-VI) and (Appendix-vIII)0 ThGse Working Plan Diviion 
and Koasib Forest Division were notified under No.16016/2/84 
AIS(iV)A of 262.19i5 under the Govt 0  of Mizorarn, Working Plan 
Forest Division was given by name, Aizawl, Lungiei, Kolasib Fore8t 
Division and DCF(Hqrs) were placd under 4(four) post of D.C.F. 

I the-refore p  would like to request you kindly to 
look into this pitiable case and convey your kindpost fcto 
approval to 	continous officiation in black and whit 'o as 
has happened0 

Socoridly Iwould as such equst you kinly to 
allot me 1987 year of ilotment (ioeo 1 9 91-4ri1987) based on my 
particular would he aDproved contihous officiation in senior 
duty post of I.FOSO Ladre since 2701201,991 ur?der Govt0 of Mizoram0 

Thanking you0 

Yours faithfuly,  

List of eçiclosurs : 
B,SUANZALANG )IFs, 1 Year of •allotm 	 I. ent Oer0 	

DivIsional Forest Officer, 2 Promotion to DCF5tate Ladre)  
. 	 Aiza1 ±orest Divsioni Transfer of (.hage (ert.ficato0 	w 	 i 	, 

A!'awj 	Mizoram 4 Transfer of (haye Certi.ficate 0  
5 Pay Slip0 
6 Ropresentatlon for PrornotiorL 
7 Information in resp ect of 

Promotee Officers0 Proforn - a-I0 
8) Report of Existing Cadre Post0 

Copy to : 
Director s, G0O0I 9 MOEF, Payava.n Bhawan 
CGOO, Complex, Lodj Road, New Delhi110003 0  
T?o  Secetary to the Govt of M.tzorárn, 
Env -jonmont & Forests Uextmont.. 

) Princ1pl Chief tonsorvator of Forests, 
MlzOram Aizawi for favour of, infoimation 
and necessary action0 

H' 
DivisIonal orosc 	ficor, 

ij 	 Aizawl Forest DIvision, 
Aizawl 	Mizoram 
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ORIGINAL APPLICATION No. 195/2001 IN THE CAT 

GUWAHATI BENCH 

Shri B. Suanzalang, IFS 	- 	- 	Applicant 

Vs. 

Union of India & Others 	- 	- 	Respondents. 

Reply on behalf of the Respondent No.1 

I, G.P.Haldar, aged 53 years, son of Shri Krishna Prasad Haldar, Working as Under Secretary 

in the Ministry of Environment & Forests, Government of India, Paryavaran Bhawan, New Delhi 

do hereby solemnly affirm and say as under:' 

	

2. 	That I am Under Secretary in the Ministry of Environment & Forests, Government of 

India, New Delhi and having been authorized, I am competent to file this reply on behalf of 

Respondent No. 1. I am acquainted with the facts and circumstances of the case on the basis of 

the records maintained in the Ministry of Environment & Forests. I have gone through the 

Application and understood the contents thereof Save and except whatever is specifically 

admitted in this reply, rest of the averments will be deemed to have been denied and the 

Applicant should be put to strict proof of whatever he claims to the contrary. 

	

3.1 	Indian Forest Service (IFS) is one of the three All India Services constituted under the 

All India Services Act, 1951. The service is organized into cadres, one each for a State or a 

group of States. The State of Mizoram is a participating unit of the joint Arunachal Pradesh - 

Goa- Mizoram- Union Territories (AGMUT) Cadre of IFS. Appointment of persons to this 

Service is made as per provisions made in the IFS (Recruitment) Rules, 1966, IFS (Appointment 

by Competitive Examination) Regulations, 1967 and IFS (Appointment by Promotion) 

Regulations, 1966 and other provisions as amended from time to time. 

3.2 	With the conferment of statehood on a number of UTs in the late eighties,, the 

erstwhile Union Territories Cadre of IFS was reconstituted as the Arunachal Pradesh- Goa - 

Mizoram - Union Territories (AGMUT) joint Cadre of ES and notified vide Department of 

Personnel and Training Notification No. 1103 1/35/88-AIS (II) B dated the 28_December 1988. 

With this notification, the UT Cadre of IFS ceased to exist and the last time promotion of State 

Forest Service (SFS) officers to the UT cadre of IFS was made in 1987. 



-:2 :- 

3.3 	Consequent on the re-constitution of the UT cadre of IFS as joint AGMUT cadre of 

ifS, several vital issues had to be addressed and sorted out before further promotion of State 

'Forest Service Officers to any of the constituent units of the joint cadre could be made. There has 

to be a Joint Cadre Authority (JCA) in relation to the joint cadre to exercise some functions of the 

"State" mentioned in various rules/regulations relating to the Service. The JCA for all the three 

All India Service of the Joint AGMUT cadre was constituted by the Department of Personnel and 

Training vide Notification No. 13013/1/89-AIS (I), dated 3.4.89. While the powers and functions 

to be exercised by each of the constituent Units of the joint cadre, the Joint Cadre Authority and 

the Cadre Controlling Authority at the centre namely Ministry of Environment & Forests were, 

being considered by the Ministry, the Department of Personnel & Training re-constituted the JCA 

exclusively for lAS and IPS of the Joint AGMUT cadre vide Notification No. 1401 5/40192-AIS 

(1) dated 11.12.92 and advised the Respondent to suggest revised constitution of JCA exclusively 

for IFS of the Joint Cadre. The Hon'ble Principal Bench of the Central Administrative Tribunal, 

however, while deciding a case O.A. No. 222/94 in their judgement dated 2.6.94, ruled that the 

JCA constituted for the IFS of the Joint AGMUT cadre vide Notification dated_3.4.89 continued 

to exist, and that set all the doubts at rest. 

3.4 	Once the JCA for the Joint AGMUT cadre of IFS was in place, it has to undertake the 

exercise of notional allocation of the promotion quota posts for IFS. to the units of the Joint cadre 

in proportion to their sanctioned Senior Duty Posts as has been done in the case of the other two 

All India Services of this Joint Cadre. Thereafter, the JCA also undertook the notional allocation 

of the promotee IFS Officers of the Joint Cadre to the constituent Units, after which only a clear 

picture could emerge about the number of promotion quota vacancies in each constituent unit of 

the Joint Cadre.. There was also the cadre review of the Joint AGMUT Cadre of IFS in 1995, 

resulting in increase in the number of posts in the cadre as also in the promotion quota for the 

constituent Units. All these developments took a long time, as a result of which no meeting of 

the Selection Committee as provided in the IFS (Appointment by Promotion) Regulations, 1966 

could be held after 1987 till 1995, and the first meeting of the Section Committee after the UT 

cadre was reconstituted as Joint AGMUT cadre of IFS was held in 1996, on the basis of which 

the Applicant was appointed on promotion to the Indian Forest Service. With this background in 

view, the replying Respondent proceeds to reply to the specific averments made in the Original 

Application. 

4 (i) 	In response to averments made in para 1 (i) and (ii) of the Original Application, the 

replying Respondent submits that in the year 1987, when promotion to the UT Cadre of IFS was 

last made from the eligible State Forest Service (SFS) officers, there was no proposal from the 

Government of Mizoram for promotion to IF>.4he Applicant was considered by the Selection 

Committee at its next meeting held in 1996as a result of which he was promoted to IFS and his 

seniority /Year of Allotment fixed as per rules. 
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(ii) 	In response to averments made in sub-paras (1), (2), (3) and (4) of para 4 of the 

Application, the replying Respondent has no comments to offer, as these are not within his 

jurisdiction. 

In response to averments made in sub-para (5) of para 4, the Respondent submits that 

no promotion quota for any segment of the UTs was worked out/allocated in the eighties. 

Therefore, a promotion quota of 3 for Mizoram during 1985,1986,1987 etc. is the creation of the 

mind of the Applicant. 

Averments made in Sub-paras (6), (7), (8), (9), (10) of para 4 call for no comments 

from the replying Respondent, as these are not within his jurisdiction. 

In reply to averments made in sub-para (11) of para 4, it is submitted that the purpose 

of the Respondent's letter No. 130 13/1/95-IFS I, dated 25.1.95 was to get the concurrence of the 

members of JCA to the notional allocation of promotion quota posts for IFS for the first time as 

explained in para 3.4 of this reply. Before this, there was no allocation of promotion quota for 

the individual units of Union Territories and promotion to IFS used to be made on the basis of the 

availability of eligible candidates in various segments of the then UT cadre. There was 

therefore, no question of under utilization or over utilization by any segment till that time.This 

question arose only after UT cadre was reconstituted as a Joint AGMUT cadre. 

In reply to averments made in sub-para 12 of para 4, it is submitted that the No. of Sr. 

Duty Posts in the joint cadre, as also for the Mizoram segment of the joint cadre was increased as 

a result of cadre review in 1995. 

Averments made in Sub-para (13) of para 4 are matters of record and there is nothing 

more to add. 

In reply to averments made in Sub-para (14) of para 4, it is submitted that the Year of 

Allotment of the Applicant has been fixed as 1992 as per rules applicable in his case. Fixation of 

Year of Allotment at 1983 on the ground that he became eligible for promotion to IFS in 1987, 

when his name was not even put up before the Selection Committee for its meetjpg held in_1987 
- 

is only hypothetical and against the rules. 

(ix)(a) 	In reply to averments made in Sub-para (15) of para 4 of the Application, it is 

' submitted that the replying respondent has no prior knowledge of continuous officiating by the 

Applicant in senior duty posts for IFS. Attention in this connection is invited to the provisions 

under Rule 9 of iFS (Cadre) Rule, 1966 according to which a non-cadre officer can only be 

appointed against a cadre post for IFS by the State Government for a period not exceeding 3 

months. Therefore, even if the Applicant had continuously officiated. against senior duty posts 
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for IFS for more than 4 years as has been claimed by him, that officiation is not as per rules and, 

therefore, does not count in the matter of determining his Year of Allotment. 

As and when an officer of the State Forest Service officiates in a senior post included 

in the state cadre of the IFS, the same is subject to scrutiny by the Central Government and also 

the Union Public Service Commission, their approvals being required for any period of 

officiation of State Forest Service officers exceeding 3 months in duration. 

The provisions of Cadre Rules in the case of Indian Police Service officers were 

examined by the Apex Court in their judgement dated 29.11.92 in the case of Syed Khalid Rizvi 

& Ors. Vs. Union of India etc. 1992(3) SCALE p.287, wherein they have held that such 

officiation of State Police Service officers on posts included in the state cadre of Indian Police 

Service which has not been approved by the Central Government and the Union Public Service 

Commission as required in terms of the provisions of the Cadre Rules for the respective services, 

has to be treated as purely temporary and local arrangements made by the State Government 

themselves and by natural corollary, such arrangements cannot give to the concerned officers 

benefits for the purposes of seniority. The relevant portions of the judgement of the Hon'ble 

Supreme Court of India are as under: 

"Cadre Rules, thus, enjoins the State Government that only a cadre officer should be 
appointed to a cadre post. Where the cadre officer is not available then, temporary 
appointments, by operation of Regulation-8 of the Promotion Regulations read with Rule 9 of 
the Cadre rules, could be. resorted to and appointments are made by the State Government or 
its delegates to cope up with the administrative exigencies, of the Select List officers in the 
order of even among the Select List officers dehors the order. When both cadre officer or 
Select List officer are not available then only non-Select List officers could be temporarily 
appointed. However, it is mandatory that the State Government should report forthwith to the 
Central Government together with the reasons to make such appointments. The condition 
precedent is that the post shall not last for more than three months; if it exceeds three months 
then the prior concurrence of the Central Government is mandatory. If it lasts more than six 
months it should be with the consultation of the UPSC, and the Central Government should 

• post the UPSC with those facts and should implement the advice so tendered by the UPSC. 
The State Government should act according to the directions of the Central Government. The 
compliance of these steps are mandatory to make temporary appointment legitimate and 
transitory arrangement a legal one. For violation thereof, the Central Government is entitled 
to give directions to the State Government to terminate the service of such temporary officer 

• and the State Government should abide by such direction and give effect to it. The leeway 
and liberty given to the State Government under Regulation-8 of the Promotion Regulations 
read with Rule-9 of the Cadre Rules is only to cope up with the administrative exigencies but 
it became a breeding ground to distort the operation of the rules which should scrupulously be 
eschewed and avoided. Any appointment made otherwise than in accordance with 
Regulation-9 of the Promotion Regulations read with Rule-9 of the Recruitment Rules is thus 
not a valid regular appointment in the eye of law. Such temporary appointments would be 
transient and would be apparent when we glean through Seniority Rules as well." 

A copy of the IFS (Cadre) Rules, 1966 is annexed as Annexure - R-1.l. 
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The averments made in sub-para (16) of the Application has been replied to vide sub- 

para (viii) above. 

The Respondent does not wish to comment on the hypothetical position as brought out 

in sub-para (17) of para 4. However, it is poiited out that as per provisions of IFS (Pay) Rules, 

1968, the Applicant with 1992 as the Year of Allotment has already become eligible for the 

Junior Administrative Grade of IFS (Rs. 12,000-375-16,500 revised corresponding to Rs. 3700- 

5000 pre-revised). 

Averments made in sub-para (18) of para 4 do not call for any comments as long as 

they are matters of records/rules/regulations. 

In'4esponse to averments made in sub-para (19) of para 4, the position has been 
7 explainedin para 4 (i) above. Briefly speaking, upto 1987, when the last meeting of the Selection 

7.  Committee for UT cadre constituted under the provisions of the IFS (Appointment by Promotion) 

/' Tegulations, 1966 w)eld no S!.Qfficer_was_recommended by the Mizorarn Government for 

•/ promotion to IFS. ext N meeting of the Selection Committee could be held only in 1996 by which 

time only themumberif vacancies in the promotion quota for each segment of the joint AGMUT 

cadre of frS5ould be determined by the Joint Cadre Authority, and the Applicant was promoted 

to4FS ini196 on the basis of the recommendation of the Selection Committee meeting of 1996. 

/It is-4trongly denied that there has been any mala fide or arbitrary action or colorable exercise of 

/power on the part of the Respondent. 

Averments made in sub-para (20) of para 4 are strongly denied. The Respondent had 

no prior knowledge of the Applicant's officiation in the senior duty posts for IFS. Attention is 

also invited to the provisions of Rule 9 of the IFS (Cadre) Rules, 1966 according to which any 

officiation of the non-cadre officer against a cadre post for IFS for a period of more than 3 

months requires prior approval of the Central Government. No such prior approval has either 

been sought or given by the Central Government in respect of the Applicant. Therefore, the 

officiation, if any, as claimed by the Applicant, is not as per rules and, therefore, cannot be 

counted for the purpose of fixation of his Year of Allotment. Moreover, as per explanation I 

under Rule 3 (c) of IFS (Regulation of Seniority) Rules, 1968, the period of his continuous 

officiation in a Senior post shall for the purposes of determination of his seniority, count 

only from the date of inclusion of his name in the Select List, or from the date of his 

officiating appointment to such senior post, whichever is later. Therefore, the Year of 

/ 

	

	Allotment of the Applicant has been determined correctly in accordance with the provisions of all 

the relevant rules. 

A copy of the IFS (Regulation of Seniority) Rules, 1968 as applicable in the case of the 

Applicant is annexed as Annexure - R-1 .2. 
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In reply to averments made in §ub-para (21) of para 4 of the Application, it is 

submitted that the meeting of the Selection Committee, provided for under the IFS (Appointment 

by Promotion) Regulations, 1966 in respect of the UT Cadre /Joint AGIV[UT Cadre of IFS was 

held after 1987 in the year 1996 and not in 1995 after a gap of 9 years and not 8 as presented by 

the Applicant. A copy of the IFS (Appointment by Promotion) Regulations, 1966 is annexed as 

Annexure - R.1.3. It may .be seen from Sub-Regulation (1) of Regulation 5 of the IFS 

(Appointment by Promotion) Regulation, 1966 that each Committee shall ordinarily meet every 

year and prepare a list of such members of the State Forest Service as are held by them to be 

suitable for promotion to the Service. The word Ordinarily used in the sub-regulation is 

significant in as much as it does not make it mandatory for the Selection Committee to meet 

every year irrespective of the circumstances. The extra-ordinary circumstances under which the 

Selection Committee could not meet from 1988 to 1995 have been explained in the preceding 

paragraphs. 

In reply to averments made in sub-para (22) of para 4, it is strongly denied that there 

has been ally arbitrary or malafide act on the part of the replying Respondent in promoting the 

Applicant to IFS and fixing his Year of Allotment. On the other hand, the same has been done as 

Per rules/regulations relevant and applicable to his case. 

5(i) 	In reply to averments made in sub-para (a) of para 5, it is submitted that the Select List 

•on the basis of which the Applicant was promoted to IFS is not the firsi Select List for the cadre 

prepared by the Selection Committee constituted under Regulation 3 of the IFS (Appointment by 

Promotion) Regulations 1966. His officiation against senior duty posts, as claimed by him, is 

irregular as explained in para 4 (ix) above, and therefore, can not count in the matter of fixation 

of Year of Allotment. 

In reply to averments made in sub-para (b) of para 5, it is submitted that the 

circumstances under which Selection Committee meetings could not be held for the Joint 

AGMUT Cadre of IFS from 1988 to 1995 have been explained in the preceding paragraphs 3.1, 

3.2, 3.3 and 3.4. The allegation that the respondents never took steps for holding the meeting of 

the Selection Committee during these years is baseless. On the other h1and, the Respondent was 

earnestly pursuing the issues during this period, which needed to be sorted out before convening 

the next meeting of the Selection Crnmittee 

Averments made in sub-para © & (d) of para 5 do not call for a reply from the 

'Respondent No.1 

In reply to averments made in sub-paras (e), (f, (g) and (h) of para 5 of the 

Application, it is strongly refuted that the action of the replying Respondent in the matter of 

promotion of the Applicant to IFS and fixation of his Year of Allotment is either arbitrary, illegal, 
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mala fide, biased or whimsical or against the principle of natural justice or violation of any of the 

Articles of the Constitution or any colorable exercise of power. On the other hand, the same has 

been done as per rules and regulations applicable to the Applicant. 

PRAYER 

In view of the foregoing paragraphs, it is abundantly clear that the present Application is 

devoid of any merit, which deserves to be dismissed forth with and the Respondent prays 

accordingly. 

VERIFICATION. 

I ,G.P.Haldar, Under Secretary to the Government of India having my office at Paryavaran 

Bhawan, Lodi Road, New Delhi - 110 003, do hereby verify that the contents stated above are 

true and correct to the best of my knowledge, belief and information and that nothing has been 

suppressed therefrom. 

Verified at 	 on this 	day of August, 2001. 

4 A-- r ~-~ I A p 
For Respondent No.1 

	

(• 
O 	/( P.  }TIdar) 

SecrctaIY 

MimSity L,$ ! i .roiimeflt & ForStI 

	

"1 	 1-0001 

/ 



il 

1. tHE INDIAN FOREST SERVICE (CADRE) RULES, 1966. 

In exercise of, the powers conferred by sub-
section (1) of section 3 of the All India Services 
Act, 1951 (61 of 1951) the Central Government, 
after consliltation with the Governments of the 
SEes concerned, hereby makes the following 
rules, namely:- 

.1. Short title and conunencement.-1(1) These 
rules may be called the Indian Forest Service 
(Cadre) Rules, 1966. 

1(2) They shall be deemed to have come into 
force with effect from the 1st July, 1966. 

Definitions.—ln these rules, unless the 
context otherwise requires,- 

2 (a) •cadre officer' means a member of the 
Indian Forest Service; 

21(b) 'cadre post' means any of the posts 
specified under item I of each cadre in 
the Schedule td the Indian Forest Ser-
vice (Fixation ofCadre Strength) Regu-
lations, 1966; 

2 (c) 'State' means a State specified in the 
First Schedule to the Constitution and 
includes a Union territory; 

22(d) State Government concerned, in rela-
tion to a Joint cadre, means the Joint 
Cadre Authority. 

Constitution of Cadres.-3(1) There shall 
be constituted for each State or group of States 
an Indian Forest Service cadre. 

3(2) The Cadre so constituted for a State or a 
group of states is hereinafter referred to as a 
'State Cadre' or, as the case may bç, a 'Joint 
Cadre'. 

Strength of Cadres.-4(l) The stren 
and composition of each of the cadres corn 
tuted unde; rule 3 shall be as determined 
regulations made by the central Government 
consultation with the State Govçrnments in t 
behalf. 

42) The Central Government shall, at tlJ 
interval of every three years, re-examine the 
strength and composition of each such cadre in 
consultation with the State Goverhment con-
cerned and may make such alterations therein 
as it deems fit: 

Provided that nothing in this sub-rule shall be 
deemed to effect the power of the Central 
Government to alter the strength and composi-
tion of any cadre at any other time: 

Provided further that the State Government 
concerned may add for a period not exceeding 
one year, and with the approval of the ceniral 
government for a further period not exceeding 
two years to a State or Joint Cadre one or more 
posts carrying duties or responsibilities of a like 
nature to cadre posts. 

Allocation of members to various cad-
res.-5(1) The allocation of cadre officers to the 
various cadres shall be 'mide by the Central 
Government in consultation with the State 
Government concerned. 

5(2) The Central Government may, with the 
concurrence of the State Government con-
cerned, transfer a cadre officer from one cadre 
to another cadre. 

Deputation of cadre o mcers.-6(1) A 
cadre officer may, with the concurrence of the 
State Government or the •  State Governments 
concerned and the Central .Government, be 
deputed for service under the Central Govern-
ment or another State Government or under a 
company, association or body of individuals, 
whether incorporated or not, which is 

'Substituted w.e.f. 18-3-72 vide DP & T Notification No 6/21/7/-AIS IV, dated 16-2-72. 

2Substituted w.e.f. 13/4/71 AIS(I) dt. 11/1/72 
3Substituted we.f. 25.10-69 vide MHA Notification No. 6139/69-AIS(II) dt. 9.10.69 
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Or uttntiaIly owned or controlled by 
Central Government or by another State 

ernmeflt. 

A cadre officer may also be deputed for 

rvie under,- 

a company, association or body of in1i-
viduals, whether incorporated or not, 
which is wholly or substantially owned 
or controlled by a State Government, a 
municipal .corporatiOfl' or a local body, 

.. 	
by the State Goverimeflt on whose 

cadre he is Jorne; and 	- 

(ii) ,,An autonomous bolly not contrlled tw 
0.-. 

the Government or aaffiternatIOflal -0r 

• ganisation, by the Central Governmer 
in consultation with the State Goveri 
ment on whose cadre he is borne: 

Piovded that no cadre officer shall be de-

uted to. any organisatiOn or body of the type 
iéférrcd to in item (ii), except with his consent: 

Provided further that no cadre officer shall be 
'éputed under subnile (1) or sub-rule (2) to a 
6st carrying a prescribed pay which is less 

;thn. or a pay scale, the maximum of which is 

éss than, th basic pay he would have drawn in 
the cadre post 'but for his deputation. 

Posting.—All appointments to cadre posts 

thall be made—. 
7(a) in the case of a State Cadre, by the State 

Governmeflt ; and 
.7(b) in the case Of aJOint Cadre, by the State 

GOvernmeflt - concrned 
• 

5Provided that fo
L.
r the'purpOSe of filling leave 

acancieS or fOr j makibg temporary arrange- 
ents for a period not exceeding three mOnths, 

the State Governnieflt may delegate to heads of 

Qpepartments its 'powers f making appoint- 
to cadre posts. 

8. Cadre and ex-cadre posts to be filled by 

dre officers- 
Save as otherwise! provided in these 
rules, every cadrePOSt shall be filled by 
a cadre officer. 

8(2) A cadre officer shah not hold an ex-
cadre post in excess of the number 
specified for the concerned State under 

item 5 of the Schedue to the Indian 
•Forest Service (Fixation of Cadre 
Strength) Regulations, 1966. 

O\ 
8(3) The Sta 	.rnrnent may, with the 

prior approval of the Central Govern-
ment, appoint a cadre officer to hold an 
ex-cadre post in excess of the number 
specified for the concerned State in item 

5 of the Schedule to the Indian Forest 
Service (Fixation of .  Cadre Strength) 
Regulations, 1966 and for so long as' the 
approval. of the Central Government re-
mains i9 force, the said . ex-cadre post 
shall be deemed to be an additionto the 
number specjfied in item 5 of the said 

Schedule." 

9. TemporarY appointment of non-Cadre offic-
ers to cadre posts.- 

6(1) A cadre post in a State shall not be filled 
by a person who is not a cadre officer 
except in the following cases; namely:- 

9(1)(a) if there is no . suitable cadre officer 
available for filling the' vacancy; 

Provided that when a suitable cadre officer 
becomes available, the person who is not a 
cadre officer, shall be replaced by the cadre 

officer: 
Provided further that if it is proposed to 

continue the person, who is not a cadre officer, 
beyond a period of three months, the State 
Government shall obtain the prior approval of 
the Central Government for such contirivance; 

9(1)(b) if the vacancy is not likely to last for 
more than three months; 

Provided that if the vacancy' is likely to 
exceed a period of three months, the State 
Government shall obtain the prior approval of 
the Central Government for continuing the 
person who is not a cadre officer beyond the 
period of three months. 

9(2) A cadre post shall not be filled by a 
person who is not a cadre officer except 
in accordance with the following princip-
les, namely:- 

9(2)(a) if there is a Select List in force, the 
appointment or appointments shall be 
made in the order of names bf the 

officers in the Seject List; 

9(2)(b) if it is proposed to depart frOm the 
order of names appearing in the 
Select List, the State Ga,ernmeflt 
shall forthwith make a proposal to 
that eect to the Central Government 

r 
.. 

1~ 

4SibtitutcdvideDT Notification No. l6015/2/84-AIS(IV), dated 26-2-85. 

5 inserted vidc 
DP&AR Notification f'o. 11051/1/76A1S1 (A), dated 10-1-77. 

6Substituted 'ide 
DP&T Notification No. 1402213188-A1S( I), dated 13-10-88. 
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the post and may in the light of the advice given 
by the Union Public Service Commission give 
suitable direction to the State Government con-
cerned. 

10. Report of the Central Government of 
vacant cadre posts.—Cadre posts shall not be 
kept vacant or held in abeyance for periods 
exceeding six months without the approval of 
the Central Government. For this purpose, the 
State Government shall make a report to the 
Central Government in tespect of the following 
matters, namely:- 

the reasons for the proposal; 

the period for which the State Govern-
ment proposes to keep the post vacant 
or hold it in abeyance; 

The provison, if any, made for the 
existing incumbent of the post; and 

whether it is proposed to make any 
arrangements for the perfotmance of 
the duties of the post to be kept vacant 
or held in abeyance, and if so, the 
particulars of such arrangements. 

11. Holding of more than one post by a cadre 
officer. 11(1) The State Government concerned 
in respect of the posts borne on the State Cadre 
or the Joint Cadre as the case may be, may for 
the purpose of facilitating leave arrangements or 
for making temporary arrangements for a 
period not exceeding six months, direct that any 
two cadre posts or a cadre post and an equiva- 

Eb 
lent post may be held simultaneously by 

oIs 

single cadre officer: 
7Provided that for the purpose of filling lea 

vacancies or for making temporary arrang 
ments for a period not exceeding three month 
the State Government may delegate 'to Heads 
Departments, its powers of making appoin
ments to cadre, posts. 

11(2) Where the State Government concern
is of the opinion that it is necessary so to do, 
may, with 'the prior approval of the Central 1  
Government, order that the posts directed by it 
to be held simultaneously by one single cadM 
officer under sub-rule (1), may continue to be 
so held for a period beyond six months but, in 
any case, not beyond twelve months from the 
date with effect from which the posts were first 
directed to be so held under sub-rule (1). 

811A. Authority to exercise certain powers.ln 
respect of members of the Service serving In 
connection with the affairs of the States con 
stituting a Joint Cadre.—The powers of th 
State Government under the second proviso to 
subrule (2) of rule 4, under clause (i) of sub 
rule (2) of rule 6 and under rules, 7, 10 and lI 
in relation to the members of the Service 
serving in connection with the affairs of any of 
the Constituent States shall be exercised by the 
Government of that State, 

12. Interpretation.—If any question arises as 
to the interpretation of these rules, the same 
shall be decided by the Central Government: 

[M.H.A notification,. No.212/64-AIS(IV) 
dated 1-9-19661 

9 

bJ 

'p 
C.  

' ect O0eçt 

. Velbi  

sectiol 
j1sttY of Jji '. & EoBtE 

N. 

71nserted DP&AR Notification No. 1105111/76—AIS(1)(A) dated 10/1/77' 	 ' 

81nserted DP&AR Notification No. 13/4/71—AIS(I) dated 11/1/72. 
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10. THE iNDiA-N FOREST SERVICE (REGULATION OF SENiO.TX 
IIULES, I8 	 .1 

f  •\ 

In eRcrcse of the powers conferred by sub-
i;ection (1) of section 3 of the All-India SerViCeS 
Act, 1951 (61 of 1951), the Central Government, 
tJter consultation with the Governments 01 the 
States cuncehied, hereby makes the following 
rules, narnel' :- 

'1. Short ii(k and eommencement.--< 1) 'Jilese 
rules may N. called the tndin Forest Seivice 
(Rgulations of Senorily) Rules, 1968. 

(2) They shall be deemed to have come into 
force on the 1st July. 1966. 

/2. Definitions.—)n these rules unless the con-
text otherwise requires.-- 

'cadre' means an Indian Foi est Service 
Cadre constituted in accordance with xulc 3 
of ti Indian Forest Service (Cadre) Bules, 
1966; 
'Commission' means the Union Public Ser-
vice Commission; 
'cornetitive examination' means the exa-
inination referred to in rule 7 o the Re-
cruitment Rules: 
gradtion list' means a gradation list  Pre- 
I.-wed under rule 5; 

Ce) 'offic' means t member of the Service: 
(fl '11 ccnitmeiI fl tiles' means the Indian Forest 

Service (Recr itntCn) Rules, 1966: 
('rsdnir post' means a post jitciuded ex;l 

I specified under item I of the Cadre of 
V 	.rc1i 

A 	Forest Scrv ce (Fi,ei ion of Cadre Strength) 
Regii 1 atio. 1966. 

jost included in the nu:nl er of 
posts 5peciIied in items 2 and 5 of the said 
cadre, when held on senior scab: of pay, 

nn 	 -iThtl t5flIce in 
nc ordance Nvith sub.ru1 (1) of jijl&' 4 or 
nhie/-ai l!IC iectwineiu '.ics; / 

(hi 

(I) 'State Cadre' and 'Joint Cadre' have the 
meanings rcpective1y assigned to ihm lit 
the Indian Forest Service (Cadre) Ituics. 
1960; 

'(j) 'State Forest Service' EhaJI hav the mean-
ing Assigned to it in the Recruitment Rules: 

(k)'State Government concerned' in relation 
- to a Joint Cadre. means the Joint Cadie 

Authority. 

(I) •Select Li!fl' means the Select List prepared 
in accordance m , iti l  the Indian Forest Sei'-
vice (Appointment by Vo,iiotioit) Regula-

)ons. 1966 

i 'Aisignmeid III se-ar of alhotmrient.—(l) Every 
officer shall be as igned ii year of allotment in ac 
c-ordancc with provisions lLrcina(tcr contained in 
this rule. 

(2) The year of allotmen( of an officer appoint-
ed to the Service shall bc-- 

where an officer is appointed to the Service 
on the results f a competitive cxamina- > 
timi. the year fohlov.:rg the year in which 
such cx ;jinivatil;n was held: 

where an officer is appinlcd to the Service 
at its initial 	coustitutkm in accordatice 
with sub-rule (1) of rule 	of the B 
ment Rules, such year will be i.Ictcrnriwed - 
in accordance with the lollowine lor. 
mula':--  

Year of al lifimemit = 1966 mm U (NI gshiI 
of 142) wherein. - 

NI t'eprescuts completed years of c.nhiauou. 
service upto, 1st July, 966 in fl X)St 	1 U 

valem In or above a senior eak ptnt m- 
- eluded in the State Cadre, pio'.ided that 
nn' such Service 	during the (t:: 
(:iglit 	 ' '&OCC UI hc oia. er 

	

iitli be .ccludeJ c 	this  

N2 rcrccnts 	nri,letl :t'::a rr ol 	r flflfl j ( 	,, 

(Ja;etled aervice upta 1st iuiy. I9th (in 
elided ma NI. 

in e.fltpUt'.i1 	the p:uc1 	c(ItInKO5 X'r 1.ic'.: 
"orpur.oscs of Ni  a 12 	c.i.,d dormmy •nik1i 
an officer has ontc,riaken (laming i;i a 
eourcc ii the Finest Re;ea:ch Institute ard C 
lege. ikhra Dun 'iL ii 11Iimtien1 cam se in any 
other irS11mln.0 .hie1m trait na is 'pprt)c: 	hi- [iir: 
Central 	(eernmuent Icr this ;:o 	smn U it h 
taken Into rccwIn( 

'.Prn'iidciJ that in 4ic ase Of L_ offices 'ho h; 
under taken the 1maong in a d:homa cii: sr in 
foresti y at Debra Dun for a pet li.:' of more than 
Iwo vcas. the Pc i.( spent hv iu:hm cuficttc tar 
(.)bta ining the final iripioma after ha 
the prehiraina ry diploma sitati be ta: - n nio 
Count in CfflfloU(ifle the Period ol emviCe for piir. 
poses of seflioi;tv 

'Provided furtlmcr that the year of allotment of 
an olTiccr so arrived at shall be Iirilcd to tic; :-jear 
which hiS imnicdiate senior in tl.e_ Smaic F,iert 

J . 
	uAdddI!ubstitutcct w.e.!. I-.-66 rue MHA N.,tction I-'n. 2J)/6$ -AISfl V), cii. 2U6-(. 
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- SJce *bo 1* qipointcd to thq Winn Foist 
Servicu of its 1niial coustitutjon 

Provided fuflhct that rihere in n cu& or class 
of cases, application of tlte•fornnth given in this 
nile, reSulta  in ha bio*anomaiy  the seniority 
of officers co!hYt 

' deermincd d hoc by the Cent •iöii in consult1tj0 with 
the State Go? ii tc ëerncJ and the corn- 
iseo. 	 •; -: 	 •' 

here ai.offlcer is appóintel to the Service 
by pomoton in accordance with rule 8 of ,  
the Rcniitment Rules the, yeaj of '1lot-
inentuf t1 jufflor.nro among the officers 
,rtet1 to the Service in accordance with 
iilc7øt 

 
no such officer is available the 

yiF if allotmeut of the junior-most among 
Jc zcr recriltcd to the Service in ao-

cordanee with rule 4(1) of these P.uics ihu 
ofliciafr.d cduilinuously izia Aenior post froi 
a date jchajjjJ dnQlJTi]Thncc. 
nent (it such, officati(m by the founer 

- 	I•_.__- 	- - ' 	 - 
Provided that seniority of officers who are sub-

stantively holding the post of a Consetvator of 
Forests or a higher post on the date of constitu-
tion of the Service and are not adludRed suitable 
by the Special Selection BoarJ hi accordance with 
lbe. Indian Forcat Service (Initial Recruitment) 
Rc,ulations, 1966, but who may later on be ap-
pointed to the service under rule 8 of the Recruit-
ment R! thaIt\1.detcrn,incj ad hoc  by the 
Central (Juvrnrnëtt in coiisultahion witbIthe State 
Govenunent ccncernd and the Commijon. 

Lxpfana!ion I.-1pt of an officr ap. 

	

t 	pointedt€-Lf1ce ly p noith 	icp.rdance 
•with ,stib-nilc (1)  of rul 	.L 0  the. 	ecjijifiirr 
l3- iTcs.,  the çerwd. of 4iJ.s pntinuous officiation in 

: a schizjjThail, for the 'urposes of tkterrnina. 
tjiWTffLis e&o&y, count nly  frf-,m the date of 
the inciusion of hia name ir\ (he Select Lit, or 
fnMI-be dato of his offiaEih apoiñhuient to' 

	

• 	such senior post. wHehevor. Mater:  

Provided tbivt where an officer is appointed to 
the Service by promotion nuder rule 8 of the 
Reenitnient Itules on IJic basis of his name bay-
ivig been included in the first Select List prepared 
by the Selection Committee constituted under 

3 or the Indian Forest Service (Appoint-
ment by %(LuW(ytiofl) Renuinlicins. 1966, the 

• period of bin continuous officiation in a Knior 
post or post declared equivalent thereto pilot to 
the dste of (he nclush,n of his name in time fist 
Select !.ist aball al3o comint. if anch offlciation is 
approved by the Ceutmal (3ovcrrnncnt in concuita-
tioti with the Commisskjm-i. - 

Notification No. ?1 /20168 - AIS(Jv), 
dated the 18th October, 196), 

• - • 	xplanctiori 2.—An offlcer shal be deemd to 
hre officiated continuously in a senior post from 

I a ccrtain date if during the period from 1at dath 
to  ;hc date of his confirmation in the senior 

• 	
0 	 • 	- 
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giade lie contiuc to hold witivjut au' 	:t revers ion a senior post otherwise pwfl ki  
tcmpo;ary or local arangerncnL' - •' 	

.; 

Exp!a,,oiio,i 3.—An officer cbatj be treated 
having officiated in a senior post during any period i11 respect of which the State Goverijijej COflCCIi). 
ed certifies that he would have so officiated but 
fo r his absence on leave or training. 

**Et0p/(I,Ia(io, 4.—An ofliccr appointed to the Service in accordance with sub-rule (A) of rule 8 of the Recnijtment Rules shall be heated as hy-
ing officiated in a senior post during anvperioj 
of appointment 161 nOfl IC post if the State 
(ioverijme,it has certified within three months of 
his appoiutnjciit to-time non-cadre post that he would hac so officiated but for his appointment, for a period not exceeding one year, and, with the approval Of 1Ie Central Govern,iictt for a fu d ber  
period not exceeding two years, to a non-cadre 
past under a State (Jovernmnent Or the Central 
(jovernrnent in a tijile-scaje identical to the time. 
scale of a senior post: 

Provided that (lie number of officers in respect 
of whom the certificate shall be current at One 
time shall not excceJ one-half of the maximuimi 
size of the Select List perwissjb!2 under sub-
regulation (2) of regulation 5 of the Indian Forest 
Service (Appoiutmet by Promotion) Regulations, 
1966 and follow the ordr in which the Imifles of 
such Orlicers appear b the Select List 

Piovided further that such cettificate shalt be 1ivcn only if, for every Seniot oflicer in the Select - List apoointed to a non-cadre post in respt of 
whirl, fur cert!fic!c i Z:vcn, hcre s one junior 
Select List officer officiating in a scfliot post itnier 
rule 9 of the Indian Forest Seivi;e (Cadre) Relc, 
1966: 

Provided also that the numntici -  of officcr 	in 
respect of whom the certiflcmte is giveI,shaI not 
crcccd time number of posts by which the number 
of cadre officers holding non-cadre posts under 
the control of the State Government falls short of 
time deputation reserve sanctioned under the Sdme-
dule to the Indian Forest Set vice (Fixa(joii of 
Cadre Strength) I.egu!atioims 1966. 

(d) wheti an office -  is apporned lo (lie Service 
in accordance with rule 7A of the Rcrujt-
muent Rules, deemed to be (he year in which 
he would hLvc been so appoimited at uk first 
or second attempt after the dale of joining 

• preconunission training or the date; of his 
conjinkshin where there was only ost-co;ii_ 
ntiscion training act-oriiing as he luaJifIed 

- 	for a.ppointmnept to the Service in his first 
• or second charice, as the case may be, hay- 

- ing been eligible tinder repulaijov 4 of the 
Indian Forest Service (Appoiutnicnt by 
Competitive Exaniinatioo) Regulations, 
Io1 

jV; 

tá 

L. 

• 	 Hnfluijon No. 39/2/65-Ai'(lv), dated 10.3-70. 
•f )- I td vldv MIlk !'taiifl:mlion No. 9/11J6 -AlS(tV), dated -6-69. 
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I Exp!a,w(1O._Jf an offlcer, who quatifiej him-•..J self for appojn1 	to the Service In a particular 

j

. 1 
 year, could 

not be so apporn.ted in that year on account of nonavailab;Ijty of a vacancy and is actually appojnj in the next year, then his Year of allotment would be deprese(l by one year. lie shall be  
Under 	

placed above 
all  th officers recruited 

Ruie 7A of the Rècrujtmc,it Rules and Who 
have the same year of allotment. 	_ 

4. Seniority of 
officers 	

Offictr5._(J) The seniority of 
inter-se shall be deEermjn,J in aCcordance with the  PI 0V1SIOIIS here ruk. 	 inafter conained in this 

(2) Oflicers appoint,J to the Service on  the 

Fcdult of the samecompcjtive eaxanhination hall 
rankedinaccordance with rule 	of the ian Forest Service (Probation) Rules, 1968. 

• 	(3) Officers belonging to a State Forest Service 
• who are appointe4.j0 the. Service in acconjanc e  with sub-rule (1) olru!c 4 of 

the remitinent Rules and aJlo(te(J the safjje year shall be gradeti without 
disturbing their , 	jn Jilter-se eniojjty ifl.jhe State Forest Scrvi, ' 

(4) The seniority inter-se of officers 
th 	 appointej 

o e Service under sub-rule (2) of rule 4 of th e  7 ecuitment Rules, who are assigned the Same 
car of allotment shall be in the prder of the dates 
ii which the date bf officiation in the Cages of 
lbcers appoiuJ to the Service in accor(jance 

-vjc rule 8 of the Recruitment Rules being the 
same as the dates taken into account for the pur- 
pose of assignmefl of year of allotment under 
Suh.rulc (2) of rule 3: 

!rQvided (hat- 

(a) the seniority infer-sc of officers flppointeci 
to the Service on the rcsult of a competi. 
(lye cxanlina6ou in Axordance with nile 7 
of the Recrujnent Ruleg and ranked in 
acconlaijce with rule 11 of the Thdian Forust Service  Q'mhation) Rulesg shall not be affected : 

177 	• 	- 	$ 
'iq ' ,. 

, r; 	•• 
(he date of 
the order in 
on the  date of thaj)i 
Service in the Slpdi I lit 

the 8aC in 
 

re arranged 
Lwent to  the  

5'  

@4A. Seniority of efikers • Pppulnted :. th Service at the initial. co1j of the ()4r cR Smn._•_NOtwi(bstand•r. ,. 
these rules in relation to the Staieof Sikkini, lJ; year of allotme n t and the seniority 01 officers 
pointed to the Service at the lime of the
consfitiltion 	 - fllIj 

of the State cadre shall bc detcr 1 j; ._ ed by the Central Government in the manner. liamely : - 	 • 	- 	. 

,(5) Officers apporn-eti1  
 to the 	've in tic- 'cordance with rule 7A of the Rj0t Rules with the same year of allotment, 

inter-se in order of mciii which shall 
ed on the bs;5 of the nIaksobtaiflt3freab 
offIcer, calculatcJ in the niaiincr spccjfj.J 	. 

full aggraIc marks in the compel tiye  mination; and 	 exa- 

50% of the aggrcate marks in the Indian 
• Forest Service Probationers' Final -Exanuj 

nation and. the assessment of the record in 
the Forest Research Institute and colleges: 

Provi(fed that in dctcririining 
mer 	 such order of 

it no account shall be taken of marks awarded 
to an officer in any subject in which he has fail ed to satisfy the Prejdct of The Forest Research 
1flS1'tute and Colleges, Debra Mn.ft  

%(6) Officers appoin(c(J to the Service in•  
cordance with rule 7A of the Recruitment 	

ne- 
Rules , 

shall be placed below the lastofljcrs of the same 
year of allotnient recruif.e1 under Sub-jj (1) of rule 4 of the Recruitnient Rules. 

•t 	:t 

(a) In respect of ofiiceirs Amoinieti  s VD election from amonpct he ginhstan Members of the Sikkinj Sinte li'urti Seo.. 
- vice._'The year of sJlotment shall be (letç.,. 

.--k • n)inerJ ad hoc in cansultaf 	with tt - .: Union Public Service Ceinm,ss;on ATUI (b) where the (late of cofl)mejceflt of con- 	State Govcnnt : -. • 	linuous ofljcjatjon iii ti Senior post of an 	 . 	• officer appointed to the Service in accord. 	
Provided that the year of allotment of an 

nncc with rule 7 of (he Recruitrnent.RuIes 	 so arrived at .shalj be limited to is the same as that of an ofilcer appointed 	
1( which his imrnedjat senior To the Service under rule 8 of those Rules, 	
Sikjcjrn State Forest Service, ho is the former shall rank senior to the othet • 
	ccl to the Indian Forest officer 	

Si kmni at as initial convt m t u tjon  
whete the date of commencement of cocj 	(b't In respect of Indian Fore" Srr,lee 

	

• fluous .offieiao in senior posts of more 	
on the C&brfjojyd Oidries 	Y..: than one officer appointed to the Service in  accordaj with the 	 States ainted to the Undre f nile 8 of the Reenut 	 ,ppo 

	

-_tjgj 	shall ret rntheir wj. 

	

- mciii Rules is the Same their seniority 	
gmat year of allotment mvJ fur Fufpo 	' 

	

intet-sc shall bc in the order of their dates 	of their liner-se .acniority they 
 

of 	 the Service, and where 	• 	governed by the provisk,n of nile  • 	• 	- 	• 	. 	••. - 	. •. •-•.•. 	' r& M}IA NotiIbttio No 9/13168AfS(1v) d q lt d 7 
 

- bri/ DP & Alt Not , f,ciioo0 No 16191 8/Jf7 ATS(jy) difd ii 7 7g 	
f&,c 

- 	
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5. GradatIon L1L—There shall be prepared 
II eveay year for each Stale Cadre and Joint Cadre 
II Sradatlon list consisting of the iiames of all officers 
II bonie on that Cadre arranged in order of seniority 

in accordance with the provisions of rule 3 and 4. 

• 6.. 11x.atlon of enloriiy on traner to another 
csdre.—(l) if an officer' is transferred from one 

- cadre to another in the public interest, his position 
in the gradation list of the cadre, to which he is 
transferred, shall be determined by the. Central 
Government in accordance with the following 
principles :- 

(I) his year of allotment shall remain unaffect-
cd;  

(ii) the following order shall be maintained 
among the different categories of officers 
of the same year of allotment , and the 
seniority of the transferred officer vis-a-vis 
o(Jiers of his category shall be detemin- 

.-ed in the following, manner: 
(á)'lnitial Recruitment Offic&s.—An 0111-

cer a,ointed to the Sccvice under sub-
rule (1) of rule 4 of the Recruilment 
Rules shall be graded mainly on the 
bais of 58C  without thereby disturbiig, 

rV 

- 

\. 
.'-.-'.. 

as far as possible, the existing inter-SC 
seniority. 

Examination Recruits.—Tbe position 
of . an officer appointed to the Servie 
in accordance with rule 7 of the R 
cruitment Rules, shall be in the order hi 
which his name appears in the list pre-
pared under rule 11 of the Indian Forcst 
Service (Probation) Rules, 1968. 

State Service Officers.—An officer be-
longing to a State Forest Service and 
appoiuted . to the 'Service against the 
promotion quota shall be gla(led maiply 
on the basis of age without thercby 
disturbing, as far as possible, the exist-
ing intet-e seniority. 

(2)1 II an officer is transferred from one cadme J,jf 
to 'another at his request, he shall be assigned a 
position on the gradation list of the cadre to 
which he is transferred, below all the officers of 
his category borne on that cadre who have the 
same year of allotment. 

7. Inferprotiion.—lf any question arises as to 
the interpretation of these rules, the same shall be 
decided by the Central Government. 

-- 

- 

5\ 

(P. C. MAMGAIN) 
Section Officer 

Mini3ttY 'of Euv. & Forests 
N. Delhi 

'S.  
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/A1 /)i4 N J'OJ?ES'T SE!? VICE (4 PPOJN7MEN7 BY P101101707V 
1?EGIJLATJONS, 1966 

(Cnrrêcicd up in 3 Jst, Dccemhcr, (997) 

i)tifStJa!lCe of' stib-rtile(l) of Ride 8 of the Indiafl Foiest Service (Recruitment) 
li tIes, 1966,   Ilic, Cent ral Governiiien( in consult aLma with the State Governnieiits 	nd the -. - t.Jnion Pith! ic Scrvice Commission, hereby makes I lie following reguhuions, namely :- 

S liort (ii le and Con i niencenwnt : 

) 'These regti lat ions niay be cal led the Indian Forest Ser'ice (Appi I meiit by 
Pioiiiot ion) Regitlat ions, 1966. 

(2) 	lucy slail I he deemed to have come i ito force with effect from the I si July, 
1966. 

2. 	l)elinit ions :- (I) In these regulations unless the context othej.vise requires - 

(a) 	'Cadre 011icer' means a ineiiiher ofihe Service 
(h) 	'Cadre Post' iiieans any of the posts sped lied as such in the regulations 

made untler siib-riile( I ) of rule 4 of (lie Cadre Rules 
'Cadre Riils' means the Indian Forest Service(Cadi -e) Rules, 1966;   
'Conntiittee' means Ilie Committee SC( tij) in accordance with regulation 3 
'lecniit i nents Rules' means (lie Indian Forest Service(Recri.iil nient) Rules, 
1966 

1) 	'State (Jovernuient ' means:- 

i) jH relation to it State iii icsf)ect of which it separate cadre'ol Ine.Scrvice 
exists, the Government of such State 

ii 	in relation It) a group of States in respect of which i t Joint Cadr o1Ii 
Service is constituted, the loin! Cadre Authority 

iii relation to the Union lerotot - ics, in respect of which ajoilit cadre of ,  
lie Service is constilule(l, the Central Government. 

(g) 'Year' itieaiis the penod conimetici ug. on (lie first diy of Jainary and ending 
on the 31st day of 4 Deceinher of tile sante year, 

(2). All other \voldS and expressions used in these regu!ation hut no( defined shall 
have the meaning respectively assigned to diem in the Recruit ment Rules. 

11 
3 .Consfillition of' (lie (.iiiriit(ce to nlal(e selectiofl - 

I) 'l'hcre shall he constituted for each of the JQint Cadres a Comniiuee Consisting of. 
the Chairman of the. Commission or whete (lie Chairman is unable to attend, any 
oIlier iiieiiihcr of the Commission representing and the k)Ilowing other ;nenihers 
imuicly 



111 SIItCS odler tliiti J()IIit Cl(IILS and Ai 1iIiILlhul Ii Idcsl1-•(.iot-MI/oIlIii-
Union lei'i'ilories (AGI\1 tJ'I') Cadre''. 	 I 

The Chief Secretary or Addi(ional Chief Seci'cVta?y; 

Secretary to the Governmeiit dcaliugwitli Foicsts 

Principal Chief Conservator of.Forests; 

A senior ineniher ol (lie Service not lower in hank flialiti 	Chicf 
ConServator of Forests; and 

A nominee of the Government of lnda not I )Clow the rank or a Joint 
Secretary. 

(aa) for Joint Cadre :- 

I) Chief Secretaries to the Governments of the Cdnst iuent S(ates. 

**ii) Principal Chief Coiiscr'ator of Forests of the Constituent Sta(es. 

iii) A liollilIlee of the Go'erurneiit of' India 1101 below the rank of Joint 
Secretary. 

(h) 	"For .A ruriachial Pradcshr-Goa - Mizorarii - Union 'l'erritries 	(ACM U]') 
Cadre 	 V 	V  

it (I) Chief Secreiiy, Goverriiiieffl Of Arirtiachal J'radesh; 	V  
Chief Secretary, Government of Goa. 	 - 

Chief Secretary,. Governriiiiit of M i7;oi'ani.  

Chief Secretary, Andarnari and Nicobar islands Adniinist ration; 

() Principal Chief Conservator of Forests, Aruriachial P lades h i;  

Pii ncipa I Chief Conservator of Forests, .M izorar I 

Principal Chief Conservator of Forests, Andinati and Nicohar islands; 

Conservator of Foiests. Goa; 	. 	 V  

Chief Conservator of Forest's,, Arunachil Pradesh 

Chief Conservator of J'orests, ,MI7oram. 	, 
(I I ) Joint Secretary (deal rig with Indian Forest S'ervicc) Ministry of 

Environment & Forests; 	 V 	

V 

(I 2) One noniinee of the Government of India not below the rank of Joint 
Secretary;  

Pi'ovided that the. Central Guverriiiient may, ii deemed iicccssai'y, after 
coiisiil(atiori with the Siate 	Govcriinircrrt Concerned after (lie corilf)usitio.ri ol the 	V 

Committee. 

'J.'hie Cliairmnan or the member of the Comnlission shiil I 1JieS,1le at all meet ings 

of the Committee at vhiicli•hie is present. 

'l'he absence of a member, other than the Qhairiruai or nieniher of t he  

Conunimissiomi, shall riot invalidate (lie proceedings of the Comimmittee ii Ifl(')i'e 
than hal ft the members of the Conmmrmmiuee had attended its meetings. 

V 	4 	V 	 ()niitted. 	 V 

10  
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5. 	!'rjiation of a list ot Sui(al)l(' (JfhcclS :- 

	

- - 	I) ( Facli Committee shall ordinarily meet every year and prepare a list of such 
meiiihérs of the State lorcst Service as are held by them to he suitable for 
promotion to the Service. The number of members of the State Forest Service to 

he iflcIU(lC(l ill the list shall be determined by the Central Government in 
consultation with the State Govern went concerned, and shall i tot exceed the 
number of substantive vacancies as on the first day of January of the year in which 
the meeting is held, in the posts available for them under rule 9 of the recruitment 
rules. 1)The date and venue of the meeting ol the Committee to make the Selection 
slial I be ddennined by the Commission: 

Provided that no meeting of the Committee shall he hejd, and no list for 
the year in question shall he prepared when, 

(a) 	I here are no sul)Stanti ye vacancies as on the first day of .lanuary of 
the year in the posts avail able for the members of the State Forest 
Service under iu Ic 9 of the recruit men! ni les; or 

(h) 	I he Central Govern merit in COUSU Itat ion with the State 

Govern went decides t I nit no rccrui trncnt slial I be Ii tade during the 
year to the substantive vacancies as on the the first day of January 
of the year in the posts available for the members of the State 
Forest Service under rule 9 of the recruitment rules; or 

(c) 	the Commission, on its OWfl or on it proposal nla(le by either the 

Central Govern went or the State Government, abler consi(leri ng 
the facts and circumstances of each case, decides that it is not 
practicable to hold a meeting of the Conuni ttee to make the 
selection to prepare of select list. 

lxplanationi- lii the case of joint cadres, a separate select list .shail be preplic(i 
iii respect of each State Forest Service." 

(2) 	The Coiiiniitice shall consider for inclusion in the said list, the cases of 
members of the State Forest Service in the order of seniority in that Service of a 
number which is equal to threetimes, the member referred to in stih-rcgulaflo!i 

Provided that such restriction shall not apply in resl)Cct of a Sale where tile 

total mnhInI)er of eligible officers is less than three times the maximum perniissible 
size of the Select List and in such a case the Committee shall consider all the 

ci igil)le officcis 

Provided filithler that in computing the number for inclusion in the lieki of 

consideration, the number of officers referred to in sub-regulaticn(3) shall be 

excluded. 



1• 
l'rovi(lc(l also tliat (lie Coiiiiiiit(ce shall hut coiisidci thiecise or a iiieiiilci' 

or (he S(ale Forest Service unless on the first day of'iainiary of the year ii) which 

it meets, he is substantive in the We Forest Service and liIs coinpkted not less 
than eighV years of cOntinuotis servicc (whether of liciating 0 stibstaiitive) in 
poi(s) incJudcd in (he State Foicsl Sci vice 

Exphanatioii I - The powers of the Slate' 'Gdvèrnment uiideu (lie third proviso to 

this sub-i egu hat ion shall be cxci ci SCC! in i elation to the ncii hci s 
• 	of thé Slate Forest Service of, a coiistilueni State by the 

• 	
. 	GOVI -I1Ih1eI1I of that State. 

Pi ovicled also 111(11 the officei s belonging to any sei v icc i dci icd to in itciii 
(ii) of clause (g) of rule 2. of the Recruit iieiit Rules slil I not, he el igi He It) lie 
considered for pi'oiiiol ion to any cadre oilier 'than (lie Union territories Cadre. 

Provided also that in iespect of any released Emergency. Cowniissioned or 

Short Service Co,niinissioned Officer appointed to the Slate k)rcst' Service, eight 

years of continuous . Service as required uider .thi )reeding proviso shall be 

counted from the deemed dale of their appointment to that service, subject 

(j 

 the 

condition that such officers shall be eligible for coiisidcrat ion if they have 
S 	 completed not less than four years of actual pontinuous ser'ice, on the first day of 

January of the year in which the Committee meets: in (lie post of Assislaii 

Conservator of Forests. 	 . 	 . . 
S 	 S  

Explanation hi:) in computing (he period of continuous seryice fur the ptti'pose of 

1lhiregu lalioiithiere shall be included any penod during Wch an WFiccr has 
un ci ta S  

.( rai iii ng in a diploma .coui'se in I lie Academy, Dehi'adun, or 

such oilier tra mug  as may be approved by the Central Govern iiici it in 
coasultalioii with the Coiiiiiiission in any other iiistilutioii. 	S  

Ex plan ihon Ill - ,JSci vice iii post (s) included in the Si ate Foi cs( Sci vn c vou Id l so 

j1iii'kidc service endered in ex-cadre posts connected withi'forctry wheffier under 
the Government or in - 	 : 

(i ) 	it coi npaliy, association or body of individuals 'hiet her i hcorpoi -ated or in t 
cvhichi is wholly or substantially owned or controlled by Government, a 
muii ici pal or local body, and 	 S 	 ' • 

• 
S 	 (ii) 	an international oi'ganisation, an autonomous body hot., controlled by 

Government or a pi'i vate body. 	 S 	 • 

l'rovidc.d that (lie State Government certifies I hat the ullicer cunccriicd 

'votild have continued to hold a post included in the State Governiiiciit :Scrviecs 
- 	 but for his deputation to such eç-c'adi'c post. , 	• 

- 	
• 	'1 	 • 	. 	- 
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t1*I• 	(3) 	] lie Committee shall not Consider the CSC of the membeis of the Slate 
;i 

Forest Service who have attained the age of 54 years on the first day of :kjantutry . 
of the year in which it meets. 

*Provided that a member of the State Forest Service whose name apj - ears 
in the select list in force immediately before the date of the meeting of the 
Committee and who has not been appointed to the Service onlbecause he was 
included provisionally in the select list shall be considered for inclusion in the 
fresh list to be prepared by the Committee, even if he has in the meanwhile, 
attained the age of fift' four years4 

Pdedi,i'(her that a member of the State Forest Srvjce who has aRained (he 
age of 54 years on the first day of *January of (he year in which the Committee 
meets shall he considered by the Committee, if lie was eligible for consideration 

on the first day of *January of the year or any of the years immediately preceding 
tile year iii which such meeting is held but could not be considered as no meetings 
of the Committee was held during such preceding year or years. 

* 
(3A) The Committee shall not consider the case of such member of the Stale 

Forest Service who had been included in an earlier select list and - 

had expressed his unwillingness for appointment to the Service under 
regulation 9 

Provided that he shall be considered for inclusion in the select list, 
if belore the conlnlenceiiieiit of the year, he applies in writing, to the State 
Government expressing his willingness to be considered for appointment to 
the Service;  

was not appointed to the Service by the Central Government under 
regulation 10. 

(3AA). The Selection Committee shall classify 1he eligible officers as 
'Outstanding', 'Very Good', 'Good' or 'Unfit', as the case may he, on all relative 
assessment of their service records. 

(4) 	Time list shall be prepared by including the required number of names, 
first from amongst the officers finally classified as 'OiEstaiiding' then from 
amongst those similarly classified as 'Very Good' and thereafter from amongst 
those similarly classified as 'Good' and the order the names jilter-se within each 
category shall be in the order of their seniority in the State Forest Service. 

@ Provided that the name of an officer so included in. the list shall be 
treated as provisional if the State Government wlihholds the integrity 
certificate in respect of such an officer or any l)roceedings, departmental 
or criminal, are pending against him or anything adverse against hm 

5 
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which rcndcis lii iii unsuitable for appoi ntiiieiit to the service has come to 

the notice ofilie State Government. 

l.xplanatioii 1. 

i.planation 11. 

(5) 

The proceedings shall be treated as pending only if a chwge-shcet has 

actually been issued to the officer or filed iii a. Court, 	the case may he. 

The adverse thing which came to the notice of the State Governmnelil 

rendering him unsuitable for appointment to the°ervicc shall be treated 

as having come to the notice of th Slate only ifhje details of (lie same 

have been coinnmnicaled to the Central Goveriuneut and. the Central 

Governnieiil is satisfied that ! th6 detal Is fürmuihed by the State 

Government have a bearing oi the suitabihii.y of lime officer and 

investigation thereof is essential.• . 0 

Iniitled. 

6. 	(_.)I1sui1.a(ioIi vi( Ii the (2oimnissioii- Ihe list h)IePIcd  in accordaiicc Nvitll regulation 

5 shall (lien be lorwaided (.0 lheCoiiiiiiissioii by (he Stale Goveiiiiiiciit aioiigwiili:- 

(hr records of all niemhers of the Slate Forest Service ihclUde(l in (lie list; 

(lie records of all members of the State Forest Service who are propQscd to be 

superseded by the recommendations of (he Comniitice.: 

the observatioiis of the State Government on the recoimimnemidations ol (he 

ComnmniUec. 

(iA. 	The S late Goveinnient shall also forward a copy of (lie list, referred to in legu hat IOJ I 

6 to (he Central Government and (lie Central Government shall scud theirobservations on the 

recoinuiendations of,  the Committee to time CoiiinIission. . . 

* l7 	Select List - (I) The Commission shall consider (lie list p.reparcd by (lie 

Conminittee alongwi(hi - 

a) 	(lie (locunlenls received from (lie State Government wider regulation 6; 

h) 	the obscrvatiomms of,  (lie Central (JOvcrimmnciit and uiiicss it. considers any 

change necessary, approve lIme list, 	 . 

* (2) 	. If the Cominnission considers it necessary to make any. chiamiges in. (he list received 

horn the State Government, the Commission shall inform (lie State Government and the 

Central Govrniiient of the chaiiges pioposcl and after taking  into accoun( (he comments, if 

any, of the State Government and the Ceniia! Government, may appipvc (lie list finally with 

_-- 	such mdi fi. (itlon, if any, as may, iii its opillioll, be just and 1 opem -- 

(3) 	The list as finally approved by (lie Comnniissioii shall fomni the Select J_ist of the 

imieumibers of,  the State Forest Service. 	
0 



@ Provided that if an olticcr whose name is included in the Select List is, after such 

IUCIUSIOII. 
issued with a charge-sheet or. a charge-sheet 5 filed igai nst lii iii in a Court of Law, 

his name n the Select List shall be deemed to be provisional. 

	

*(4) 	The select list shall remain in force (ill the. 31St day of l)eccmber of the year in 
which the meeting of the selection committee was held with a view to prepare tle list unde 

suhregulati011 (I) of regulation 5 or UI) to sixty days from the date of approval of the select 
list by the Coimnssiofl under sub-regulatiOn (1) or, as the case may be. finally approved 

under sub-regul atioll (2), whichever is later: 

Provided that where (lie State Goverflhliënt has forwarded (he proposfl wclechare a 

provisionallY included officer in the select list as "uncondi(i0,111l" to.the ConuuSSiO1i during 
the period when (lie select list was in force, the Commission shall decide the matter within a 
period of ninety clays or before the date of meeOng of. the next. selection committee. 
whichever is earlier and if the Commission declares the inclusion of the provisionally 

included officer in the select list as unconditional and final, the appoininient of (lie concerned 
officer shall be considered by the Central Govern ment under regulation '9 and such 
appointment shihl not be invalid merely for the reason that it was made after the select list 

ceased to be in force : 

Provided further that in the event Of any new service or services being funned by 

enlarging (lie existing State Forest Service or otherwise being approved by th Stale 
Goveriin1Ctt as the State Forest Service under clause (I) of sub-rule (g) i ule 2 ef the Indian 

Forest Service (Recruitmflelit) ROles, 1966, the select list in force at the time of such approal 
shall continue to be i force until i new list prepared under regulatiOn 5 in respect of (lie 
members of the new State Forest Service, is approved under sub-regulation (I) or, as the case 

may be, finally approved under subregulati011 (2).." 

:I (5) 	Omitted  

omitted 

Appointfllelmts to the service from the Select List - 

* (I) 	
Appointment of a member of th State Forest ServicC, who has expressed his 

wilhiiigfless to be appointed to (lie Service, shall be made by the Central Govcrnm1efl( 
in the order in which the names of the members of tile State Forest Service appear in 
the select list for the time being in force during the. period when the select list remains 

iii force : 

Provided that (lie appointment of members ,& the State Foist Service shall 
be made in accordance with the agreement arr,ivd at under sub-rui. (3) of rule 8 "oF 

the iecruitmeI1t rules in the order in which the names of the members of the 'State 
Forest Service occur in the relevant parts f the select list, for the time bcimtg iii force: 

Provided Further that the appointnlent of an officer, 'whose iiamC has been 
included or deenid to be included in. the select list proviiOnaliY under the proviso to 

sub-regulation (4) of regulation 5, Or under the proviso to suUrCgUiati0
11  (3 oh 

-7 
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icgnlalion .7, as (lie case (hay he, shall he itiade wi(liiii sixty (lays after (he ithtiic. k 
made unconditional by (lie COlhiiIii,SSIO1I, in teriis of the first pWViSO 1.0 stib-regula(ioii 
(4) ufregtthition 7  

Provided also that in case a select list officer has expressed his unwi II ingliess 
br appointment to the Service he shall have 110 claim for hp1;ioini ifliit to the Service 
from that select list unless he informs (lie Central Government ihrough the. Stale 
Govemmciit before the expiry of the validity period of (lie select list, revoking his 
earlier expression of unwillingness for appoint went: totlie service." ,  :. . 

(2) 	Omitted 	. 	

: 

j 	* * Powers of the Ceitiiil Goveriiiiiciit not to afloint in cer(ain.cases: 

.No(withsanding anything contained in these Regikiioiisthe Ccntral 
Government may hOt aJJpOihil any person whose name apficai's in the 'Select List, if 
ills of opinion that it is necessary or expedient. So k.do iii (lie pimlilie imitciesi 

;PI'OVi(IC(.l that no suh decision .-slmll be . taken :l:y (he Centm'al 
Government without consuiliing (lie Unioii Public Service Comimiiissjomi. 

Simhsiittmied/J nsei'ted/added 	vide 	Department of Persomimici 	and 	l'ra mu g  
No(i hcatioii No. 14015/16/91A IS(l), (litCd 28th, Novc.miiher. i 991... 

	

 vide' Department of Personnel 	and . Trai iii mig 
Notification No. HOl 5/32/91 -AIS(l) -C dated 18 Angust, 1993. 

41. 	Snbst t uted/lmisem'ted/added 	V ide 	Depam'tmcnl 	of l'ersomi mid 	and 	'l'rai iii ng 
Notilical ion No. I 4() I 5/I 'i/96-AIS( I), dated 22nd', Mardi, 1996 

Subs( itulcd/lmmseticd/addcd 	vide 	Deparlincimt of Personnel 	amid . Training 
N( mtiiicatiomi No. l'lOI 5/56/96-AIS(1), dated 5th, Jebruaiy, 1997. 

S u bs lit u t ed/J nsered/added vide Department of Personnel and Training 
Notification No. 14015/52/96-AJS(l)-C, dated 31st December, 1997. 
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